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The House met at Quarter Past Eight 
of the Clock

[Mr. Speaker in the Chair] 

QUESTIONS AND ANSWERS 

(See Part I)

9-5 A.M.

COMMITTEE ON PETITIONS

Shri Raghnramaiah (Tenali): I beg 
to present the First Report of the 
Committee on Petitions on the two 
petitions on the Finance Bill, 1954.

COMMITTEE ON ABSENCE OF 
MEMBERS 'From  th e  s ittin g s  

OF THE HOUSE.

Mr. Speaker: The Committee in its 
Second Report has recommended 
that leave of absence be granted to 
Shri A. V. Thomas, Shri Kami 
Singhji, Shri Devi Datt Pant and Dr. 
Manik Chand Jatav-Vir for the periods 
indicated in the report.

I take it that the House agrees 
with the recommendations of the 
Committeee.

Several Hon. Members: Yes.
Mr. Speaker: The Members are 

being informed separately.
181 PSD.

FINANCE BILLr—Contd.
Mr. Speaker: The House will now 

proceed with the further considera
tion of the Bill to igive effect to the 
financial proposals of the Central 
Government for the financial year
1954-55.

Dr. Lanka Simdaram (Visakhapat- 
nam) rose—

Mr. Speaker: Order, order. We 
will now take up the Bill clause by 
clause.

Dr. f«anka Sundaram: Before the
House proceeds with the clause by 
clause discussion of the Bill, I wouki 
like to make a submission.

The Finance Bill was introduced 
on 27th February 1954. Twice, since 
then, certain alterations in the taxa
tion proposals were made. I had oc
casion to raise this point two days 
ago, and this is what the hon. Finan
ce Minister said yesterday, and if you 
will permit me I will make a brief 
quotation. He said: “I thought that 
I should take the earliest opportun
ity of giving them relief, and the 
only inconvenience of that will be 
that when we come to the amend
ments, hon. Members might say that 
they are not able to suggest amend
ments, because by executive action 
some relief has been given. It may 
be that the law will remain as in 
the Bill which has been introduced 
but there are other courses open 
to hon. Members. They can, if they 
wish, give notice of amendments in 
the same sense. We have acted in 
the exercise of our executive capa
city. If they are not satisfied with
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[Dr. Lanka Sundaram]
that, they might go further and give 
notice of substantive amendments...”

My point is this. The Bill which 
is now being taken up has not been 
altered or sought to be altered by 
amendments on behalf of Govern
ment. But the taxation prc^osals 
have been altered twice over. The 
hon. Finance Minister said yesterday 
that if some of us are to bring in 
amendments in the sense in which 
the changes were made, we might 
do so. There are no official amend
ments before this hon. House. I feel 
some difficulty as to how this could 
be reconciled.

The Deputy Minister of Finance 
(Shri A. C. Gnha): I am sorry that 
I was not present for some days 
when the Finance Bill was being dis
cussed. The Finance Minister is ex
pected to come in a......

An Hon. Member: He has just now 
come.

Mr. Speaker: The Hon. Member. 
Dr. Lanka Sundaram, has raised a 
point. When the Finance Minister 
declared certain condessions in the 
taxation proposals, he said that effect 
will be given to these proposals for 
reduction by executive action. He 
further said that hon. Members may 
like to make amendments. It is 
understood that the Government are 
not going to move official amend
ments to bring the taxation proposals 
in line with the concessions which 
are proposed. His point is whether 
that would be in order.

Dr. Lanka Sundaram: I am, un
able to reconcile the provisions in 
the Bill as introduced and the alte
rations made in the provisions of 
the taxation proposals since the Bill 
was introduced without any amend
ments on behalf of the Government.

Mr. Speaker: Do Government pro
pose to move any amendments?

The Minister of Finance (Shri C. 
D. Deshmukh): We do not propose

to move the amendments. The posi
tion is the same as if the Act is 
passed today and after a month or 
two we make reductions in regard to 
some Qf items in exercise of
the executive power which is vested 
in us. So long as we do not increase 
the quantum of anything  ̂ we have 
the power to reduce, so that the posi
tion will be exactly the same as we 
have now.

Mr. Speaker: I feel a doubt and I 
may have to take some time to con
sider it. The Government will go on 
collecting taxes. I believe they have 
done so from the date the Finance 
Bill was introduced and taxes on a 
higher scale are already being recove
red. They will continue to recover 
them till they issue their executive 
orders. How will the position be re
gularised in respect of the higher 
taxes levied in the interim period? 
Have Government any idea of re
funding those taxes? How do they 
propose to proceed? That seems to 
be a rather complicated point. I am 
just merely expressing my doubt 
and I am not suggesting any parti
cular course of action.

SBhri Raghavachari (Penukonda): 
May I, with your permission, say 
that an anomalous position is created; 
though the intention of the Govern
ment to reduce the taxation has al
ready been given effect to by exe
cutive action, if the Bill as originally 
proposed with higher rates, is passed, 
the concessions which the Govern
ment have announced may be with
drawn by the Government at any 
time and then they might charge 
higher rates. If their intention is 
incorporated in the Bill itself, it be
comes law and it will not be open to 
the Government to collect at en
hanced rates and the desired result 
would follow.

Shri Bansal (Jhajjar-Rewari): May 
I make a submission? As far as I 
could see, the position would be 
that while certain level of taxes is 
being charged. We are passing a Bill
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which has no relation to that level. 
In fact what we are doing is this: 
we are passing a fictitious Bill and I 
do not think that it will be regular 
at all and the only procedure I can 
see is for the Government to bring 
about amendments and pass this Bill 
as amended so that it could be on 
the same lines of taxation as they are 
levying at present. Otherwise, this 
House, I think, will not be doing its 
duty properly by passing this Bill as 
it is containing fictitious provisions.

Dr. Lanka Snndaram: The position 
is this. None of us will dispute 
the power of the Government to re- 
-duce the taxes once they are passed 
by the hon. House. Under the Pro
visional Collection of Tax Act also 
they have got every power. But 
having announced their intention to 
reduce the taxes mentioned in the 
Finance Bill, they are not bringing 
forward amendments and are asking 
us to pass the Bill as introduced on 
27th February. It is highly anoma
lous, and if we read between the lines 
of the statement, he expects us to 
table amendments in the same sense. 
That is his language. That is ex
traordinary, if you permit me to say 
80.

Pandit Thaknr Das Bhargava (Gur- 
gaon): I wanted to table amend
ments On the basis of the amendments 
announced by the Finance Minister 
to this Bill and I asked the hon. 

Finance Minister to furnish me 
with these amendments. He was 
pleased to tell me that the amend
ments could be placed before the 
House on tire basis of this Bill and 
t have done that in spite of the fact 
that some alterations are made by 
the hon. Finance Minister by virtue 
t)f these amendments in the form of 
•executive orders.

So far as the powers of the Gov- 
•emment to collect those taxes are 
concerned, they already possess 
these powers and they can even, 
after we pass this Bill, reduce the tax 
^ut they cannot certainly enhance

the tax laid according to the Act. My 
humble submission is this. So far as
their legal powers are concerned,
I am very doubtful if there is any 
power—as you have been pleased to 
point out—about the higher duties 
which have been collected and whe
ther they could be refunded. Other
wise, so far as this Bill goes, we can 
make amendments, and the Finance 
Minister can collect the taxes on 
a reduced basis at any time be
pleases according to the power he
possesses.

Shri K. C. SoAia (Sagar): May I 
make a submission? The power of 
the Government to reduce taxes is 
thereafter this Bill has been passed, 
and not during the interval since 
the introduction of the Bill and its 
passing. During this interval they 
cannot exercise their power of re
ducing any taxation  ̂ unless it has 
been formally passed by this House. 
Then only can they have the power 
of reducing any taxation.

Shri T. S. A. Chettiar (Tiruppur): 
The accepted canon of finance is that 
the Government take the power of
taxation to the extent to which they 
need it. By the concessions he has 
made the Finance Minister ibas indi
cated that he does not need the extra 
taxation. And the usual course in 
these things is to take authority 
from the House to collect the taxa
tion which they need. Admittedly, 
he does not need the extra amount 
today. In the circumstances, I think 
it is wrong on the part of the House 
to give power to the Government to 
collect funds which they do not need 
and which they are giving up. It may 
be that after consideration......

Mr. Speaker: Order, order. I
think the hon. Member is now argu
ing on the merits of the question. I 
am concerned with . the procedure 
and what the effect will be with re
ference to the provisions of the Pro
visional Collection of Taxes Act on 
the tax recovered. Some people will 
be charged at the higher rate for a 
period of about two months if the
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concessions are fiiven effect to by an 
executive order, though a declaration 
to that effect has already been made 
in this House, about the concessions. 
That is the only point on which I 
am rather troubled.

Shri C. D. Deshmiikh: So far as
refunds are concerned, I do not an
ticipate any difficulty. I do not now 
remember the exact date from which 
our concessions have been granted, 
but I do not anticipate any difficulty 
in making the refunds.

The only other point raised was 
that if the law remains as it is and 
if one has recourse to executive 
action, it might be open to Govern
ment to resile from these exemp
tions, so to speak, and to charge 
according to the Act as it stands. For 
that the House will have to rely on 
the good faith of the Government. 
That is to say, we undertake not to 
make any changes in the exemptions 
that have already been granted. And 
that is the essence of the executive 
power, not in this but vested in 
Government. So in practice all the 
points that hon. Members have in 
view have been met.

The only other point made which 
I have to meet is that I suggested 
to hon. Members that they should 
give notices of all the amendments. 
Now, that is not correct. What I said 
was if hon. Members wish to make 
any amendments in the sense of any 
exemption given, it was open to them 
to do so.

Dr. Lanka Stmdaram: Do you ac
cept them?

Pandit Thakor Das Bhargava: That 
we have done.

Shri C. D. Deshmnkh: Dr. Lanka 
Sundaram said instead of my bring
ing forward amendments, I cavalier
ly suggested to hon. Members that 
they should bring forward all the 
amendments.

Dr. Lanka Snndaram: No, no.

Shri C. D. DeshmiiiLh: That is not
correct ^

Shri K. K. Basu (Diamond Har
bour): Is it the intention of the
Finance Minister to refund the money 
already collected prior to the decla
ration as to the reduction of the tax?

Mr. Speaker: That is what he says.

Shri K. K. Basu: How? In respect 
of the money that has already been 
collected before the executive order, 
if we change the law, naturally it 
will have retrospective effect. Other
wise...

Mr. Speaker: Let us not go into 
that point.

Shri Raghuramaiah (Tenali): Aris
ing out of the Finance Minister’s 
statement I would like to know this. 
Hf it is the intention of the Gov
ernment to collect only the lower 
rate of tax, why should this House 
at all be called upon to pass legis
lation for a higher rate? It is a very 
anomalous position. Government can 
as well move the amendments.

Mr. Speaker: We have sufficiently 
thrashed out this point. It is a very 
small point now. When the Finance 
Minister suggested that Members 
who wish may move amendments, 
this is what he said :

“ ...I should take the earliest 
opportunity of giving them relief 
and the only inconvenience of 
that will be that when we come 
to the amendments, hon. Mem
bers might say thac they are not 
able to suggest any amendments 
because by executive action some 
relief has been given.”
His interpretation is there. That 

does not mean...
Dr. Lanka Snndaram: Will you

kindly read further, Sir?
Mr. Speaker; “It may be that the 

law will remain as in the Bill which 
has been introduced but there are
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other courses open to hon. Mem
bers. They can, if they wisĥ  give 
notice of amendments in the same 
sense.”

Anyway, I understand that 
amendments have been tabled.

the

Dr. Lanka Sundaram: But they do 
not cover all the proposals.

Mr. Speaker: It will be open to 
hon. Members even now to think of 
those amendments, and I shall ac
cept those amendments, waiving the 
notice. And if the hon. the Finance 
Minister is going to accept the ^ en d - 
ments, subject of course, to the exa
mination of the wording of the 
amendments, we need not enter into 
an academic discussion.

Shri C. D. Deshmnkh: Certainly,
any amendments which hon. Members 
wish to bring forward embodjring 
the exemptions already given will be 
welcome.

Mr. Speaker: So the position is
clear. The only difference is that for 
certain reasons of his own, which 
none of us here knows, he is not 
going to move the amendments him
self. It makes no difference as to 
whose amendments they are, so long 
as they are accepted by the Finance 
Minister and the clauses are put to 
the House in the amended form.

The Minister of Agricnltiire (Dr. 
P. S. Deshmnkh): He wants to give 
the credit to the hon. Members.

Shri S. V. Ramaswamy (Salem): 
Why not the Government themselves 
bring them? Unless there is some 
insurmountable diflftculty they should 
themselves bring the amendments.

Mr. Speaker: Whosoever brings an 
amendment is in possession of the 
amendment, whether Government or 
a private Member. And if it is 
by private Members, so much the 
better; they can have the credit for 
having made reduction in the tax.

Shri C. D. Deshmnkh: If the House 
is very keen on it, there will be no

objection to my bringing forward all 
the amendments.

Mr. Speaker: So that solves the 
question, and I do not think we 
should take any more time over this 
discussion. The hon. the Finance 
Minister will bring in the amend
ments.

We will now proceed with the 
clause by clause reading of the BilL 
I might state that we shall take 
three hours for the clause by clause 
reading, and the Finance Minister 
will of course go on replying clause 
by clause. So there is no question 
of reserving any time for his reply, 
except perhaps for the last clause. 
Does he want any time at the end?

Shri C. D. Dednnukh: No, Sir.
Mr. Speaker: Then that leaves one 

hour for the third reading stage. 
What time will he require for the 
third reading—about fifteen minutes, 
or half an hour?

Shri C. D. Deshmnkh; I do not an
ticipate that I shall need any time 
to speak. About ten minutes ought 
to be quite enough.

Mr. Speaker: We
fifteen minutes.

shall reserve

Clause 2.— {Income-tax and Super- 
I tax).

Pandit Thaknr Das Bhargava: I
beg to move:

In page 1 after line 18 add:

“ (d) in part A of Part II of 
the First Schedule, in the said 
Act, the words ‘Hindu undivided 
family* shall be omitted.”

In page 1 after line 18 add:

‘ (d) in part A of Part II of 
the First Schedule, in the said 
Act, in item (1) for the words 
“on the first Rs. 25,000 of total 
income” the words “ in the case 
of a Hindu undivided family, 
on the first Rs. 50,000 and in the 
case of the others on the first 
Rs. 25,000” shall be substituted/
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TT fti ?nr̂ I*ni=(ii ̂   rlT̂ ̂

?̂in:  t   ̂  anrfewT̂î
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f̂STRT I, SFIT ?rrT ff=f ^  % f W w  

'TT " d̂*!! ^7^ ^  R̂T ^  ^0 f̂tr %’ 
^TTPw I ^  % <irl'ir<«P f t  ^  

i^^rJnr f T f ^  I  'j’f f  ^  s ff 

% ^  ^  ^prtiiPT f t  srPT I

? n ^  ^ tm ft TT f5 T R  ^  fr«r 

t ,  53  ̂^  %. fW  ^  I

?rnT WTT ^  *TH^ f̂t iT fT h m rf 

^  if t  f T f f  ^5T?Fr t  ^  ^

^  s rra T f I 5ifV''i 5TTT ^ 5ft ^  

*517 ’̂Trar I
^  ^  •J+'tiH Hgn'il

srnr »fiFtrat ^  e w  ^

f , 3ft qjTW ^  ^  fir^r

I  ? #■ =̂ Tf5rr f

f ^  ?RT ?Trr fTTfte *pr ??5RnT ^t?7it 

=^T  ̂ f  ?ft ^  f  «Ftf

^  t ,  ^  cTTR ^

?>TT HlP^Ht I  I

^  ?r^ ^TfrlT ^  f% 5Iff

^ q r  ^  ^  I , JT =arrf5rr f  ftr f?r 

Tfft ?rnT iw f  % JPHT #  ?ik  ^

^  5RT T ^ '  sft 4

% arr^ ^  ^  TfT f  I smr

^  ^  f w  W  rfr w  %5T ^  

Tll^^TTito #', ^  tvTOSR ^', 3 f ^

f»T ^  f  fiT ^  % ^rm

fSTTTT̂
f^wr ^  f>T ^ft^ra" 'jiR-6  ̂̂  %

g^qx ?rraT t  I 3 m  JTf

?RT5r 'd*fll ^ ^  *1̂ 1 TT
'tp T ^  t ,  ^  % 3;T?: JTf

irf%^n- j w  n̂irfrr ^  ^  p ^  | i 
JTf <j'iiRt«i >1  ̂ ^  ?i»r-

r^^Tf t g  q T ^ 5 r^ % 7 W ? T T  I

^gfW^w^Tfm" fftr?irr5ft>ft'BfFTT 

«(i^ ^  >̂*r It n>*i '3 '̂?) ^

?ft * IR  ^  ftr ^  m  ^

% ^ ^ * r F r r  1 1  fytf^ra j f ^  %9rr 

^ t  f r  *JP«'ifU«'S <|jf*1<ll % ^

^  gr?: ^  I  g% fjf^
W  ^  *f>'*i 5SiW ̂ f>T T ®N)*fV 
^  m sfW f % ^  ^  5T^ iffclf f  -i 

^  if simrr srct ?|||iiî N r^
^ifff^ 1JIT

TMI 'tVTl'Jll ? t ^ ,  ^(V*l *T S I^  ITR"- 

PtPt^t stps

W  ^clausp ^  ^ ^ ^
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^  >rm ]

T̂TT i

^  ftfT ^  ^
5T ^  I ^ 3F^ qr ^  ^  W  ^  
^TPT ^  ^51 ®Kf̂ HS ®K̂ ^  I ^  ^  

^  ^  ^  ^̂ TPTT g I T̂T ^

^  ^  ^Rt T̂RT ^
^  f ^  ^  ft? JT5
I  I \
^  ^  ^ ^  ^  #  ?T^
% ?T  ̂ ^  ^̂ fr̂ î rd fjRT
^ ^  ̂  ^  q ^ ,  qpT #  I

^  % qro ^  ^  SFT îRT5T 
t, ^  ?T¥ ft?

t̂̂ ff ?Tpr ftw ŝrr̂  i

Mr. Depaty-Speaker: Amendments
moved:

In page 1 after line 18 add: —
“ (d) in part A of Part II of the 

First Schedule, in the said Act, the 
words ‘Hindu undivided family* 
shall be omitted.”
In page 1 after line 18 add: —

‘ (d) in part A of Part II of the 
First Schedule in the said Act, in 
item (1) for the words “on the 
first Rs. 25,000 of total income” the 
words “in the case of a Hindu 
undivided family, on the first 
Rs. 50,000 and in the case of the 
others on the first Rs. 25,000” 
shall be substituted.’
Shri C. D. Deshmukh: In spite of

the fervent appeals that have been 
made by the hon. Member, I consider 
it my misfortune to oppose his 
amendments. His main point is that 
although he has represented this to 
the Taxaticvî  Inquiry Commission and 
although he is hopeful that the Taxa
tion Inquiry Commission will con
cede the validî JT this and other 
claims in regard ^du undivided
...................  w '■ "

unjust that the earliest opportllnity 
must be taken of removing the griev
ance. My only reply to that is that 
there may be other matters which, 
are equally unjust I do not know 
how many matters have been repre
sented in this or in many other 
connections, relating to the Indian 
Income-tax Act. It does seem odd 
that the Government should accept 
one solitary amendment in order to 
remove one solitary instance of in
justice, however glaring that injustice 
may be. There is no admission ia 
this statement; it may or may not 
be.

Pandit Thakur Das Bharffava: Was
it not done in 1950 and 1951? One 
amendment was accepted about the 

taxable minimum in regard to income- 
tax.

Shri C. D. Deshmukh: I do not
wish to go into the history of what 
was done in the past in regard to 
giving relief. The point I make has 
escaped the hon. Member. This is 
the first time now that a Taxation In
quiry Conunission is sitting and a 
complete, comprehensive and over
all view is being taken of the In
come-tax Act. I do not mean to say 
that in the past we have refrained 
from giving relief even in a solitary 
item because it was solitary. That 
is not the case. What I say is that 
there may be dozens of other items 
of equally urgent nature where per
haps the injustice has to be removed. 
Which way it is I cannot say. What 
I would plead is that I expect th? 
the Taxation Inquiry Commission’s 
report or recommendation would be in 
our hands before the end of the year 
and that by the next Budget session, 
it should be possible for us to meet 
not only this but many other griev
ances of not only of this hon. 
Member, but many other Members 
and many other sections of the public. 
Since the hon. Member seems to have 
left the Taxation Inquiry Commis
sion with a great deal of hope in his 
heart,...
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Pandit Thakui Das Bbarsava; I

have equal hope from you.
Shri C. D. Deshmukh:....which was 

reflected in his speech, I would ad
vise him to hold his soul in patience 
just for a few months more. Since 
he has admitted that it will not be 
possible for the Government to make 
a refund of the taxes collected in 
this behalf for the last 90 years, I 
suggest that there will be no great in
justice if no refund is given in re
lation to tax collected for 90 years 
and 9 months.

Mr. Deputy-Speaker: The question 
is;

In page 1 after line 18 add: —
*‘ d̂) in part A of Part II of the 

First Schedule, i i  the said Act, 
the words ‘Hindu undivided 
family* shall be omitted.”

The motion was negatived.

Mr. Deputy-Speaker: The question 
is:

In page 1 after line 18 add: —
‘ (d) in part A of Part II of 

the First Schedule in the said 
Act, in item (1) for the words 
“on the first Rs. 25.000 of total 
income” the words “in the case 
of a Hindu undivided family, 
on the first Rs. 50,000 and in 
the case of the others on the first 
Rs. 25,000” ^all be substituted/

The motion was negatived.
Mr. Deputy-Speaker: The question

is:
“That clause 2 stand part of the 

BiU.”
The motixm was adopted.

Clause 2 was added to the BilL
Clause 3----(Amendment of Act XI

of 1922).
Mr. Deputy-Speaker: I am afraid

Shri K. K. Basu's amendment No. 17 is 
out of order.

Shri K. K. Basu: Whyt

Mr. Deputy-Speaker: it increases
the taxes. Building is exempted. 
But, he Wants to restrict the exemp
tion or limit only to such categories 
where the buildings are for the use 
of the middle-classes. technical 
workers, etc. This indirectly means 
an increase in the burden of taxa
tion. He must get the President’s 
sanction. Not that anything is out 
of order; there are some brakes and 
he has not crossed the hurdles. I 
am afraid I cannot allow it. Amend
ment No. 18 follows suit. Amend
ments numbers 17 and 18 are out of 
order. Amendment No. 19. What, 
has he got to say?

Is the hon. Member not moving 
amendment No. 19?

Shri K. K. Basu: Why not? Amend
ments are meant for moving.

Mr. Deputy-Speaker: Many amend
ments are not moved on the floor of 
the House: sometimes hon. Members 
are not even present. I am saying 
generally, and not speaking of Shri 
K. K. Basu.

Shri K. K. Basu: Of course, the first 
amendment you have ruled out. I 
would urge upon the Government 
that this particular provision has 
been made for a specific social pur
pose.

Shri C. D. Deslnnnkh: You have not 
held amendment No. 19 out of order 
also?

Mr. Deputy-Speaker: No; I would
like to hear him.

Shri C. D. Deshmukh: The effect is 
to restrict the exemption to a much 
smaller number of undertakings.

Shri K. K. Basu: No, ixo.
Mr. Deputy-Speaker: There is no

question of “No. no.”
Shri K. K. Basu: I think the Finan

ce Minister has completely misun
derstood me. The existing rule pro
vides that Government may exempt 
certain industries to which the par
ticular clause is applicable. put it
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the other way round and say that 
the Government must direct that 
these are the industries or these are 
the investments which can take ad
vantage of this particular provision. I 
have put it in a positive way. Gov
ernment already have the negative 
power to say “We do not aUow these 
industries to be exempted.” I put it 
positively and say that if any parti
cular new investment wants to get the 
benefit of this exempting claiise, it 
should be in a particular form of indus
try, in a particular manner of invest
ment. I think it should not be out of 
order.

My whole intention in moving the 
cimendment is to focus the attention 
of the Government that these provi
sions should be so utilised that we 
get the maximum amount of national 
benefit. Therefore, when our plan
ned economy is mixed—in what pro
portion it is mixed, I do not want to 
go into— ŵe must see that our taxa
tion policy should be such that really 
such types of investment as are of 
the greatest benefit to the nation 
should get the exemption from taxa
tion.

I have tabled the first amendment 
also in the same spirit, but since you 
have ruled it out, I cannot move it. 
They say that as there is shortage of 
building accommodation, they want 
to give exemption so that there may 
be much more construction work but 
as you know, if you just put that 
in without any qualifying clause, the 
danger is there may be quite a num
ber of persons, especially the big 
people who may invest large 
sums of money in palaces. That entire 
sum which is exempt from taxation is 
completely blocked and is not utilised 
^o far as the nation’s interests are 
concerned. We have seen these days, 
because of the exemption clause, big 
concerns erecting big houses. Recently, 
you must have seen in Calcutta...

Mr. Depnty-Speaker: What is the
good of arguing about a matter 
which I have ruled out?

ShPi K. K. Basu: I am not mov^g
it.

Mr. Deputy-Speaken What is the 
good of merely arguing here?

Shri K. K. Basu: I can discifss the 
dauati.

Mr. Dw«y-^eaker: What is the
clause?

Shri K. K. Basu: Clause 3.
Mr. Deputy-Speaker: Order, order. 

Hon. Members will kindly bear 
in mind that the whole of the Income- 
tax Ar  ̂ not here by way of amend
ment. Only particular sections are 
touched. A particular section may 
comprise various distinct subject 
matters. Now, merely because that 
section or a portion of that section is 
touched, there cannot be amendments 
to the rest of the sectiop. Now. how 
is this relevant?

Shri K. K. Basu: May I make a 
submission? It is ttelevant because 
Government is moving an amend
ment by which the period of exemp
tion is extended by another two 
years. Therefore, I feel the Gov
ernment, through its executive action 
or in whatever manner it may like, 
should see that the real intention of 
granting this exemption should be 
properly carried out. That is the only 
point I want to emphasise.

Mr. D^ty-Speaker. Let us take 
section 4 of the principal Act. Clause 
3 of the present Bill reads:

“With effect from the 1st day 
of April, 1954, the following 
amendments shall be made in the 
Indian Income-tax Act, 1922. 
namely :—.....**
The hon. Member wants that In 

page 2. line 6. after ‘‘section 15C”, 
(a) should be inserted. Then, his 
amendment is : 
after line 7—

“ (b) for the proviso to sub
section (2), the following proviso 
shall be substituted, namey:—

•Provided that such invest
ments are made in industries



5377 Finance Bill 22 APRIL 1954 Finance Bill 5378-
which the Central Government 
may, by notification declare as 
eligible tor such tax relief in the 
national interest.*”

1 find the proviso as it stands in the 
Act reads:

“Provided that the Central 
Government may, by notification 
in the official Gazette, direct 
that the exemption conferred by 
this section shall not apply to 
any particular industrial under

taking.”
That is, the exemption is general,
and option is given to the Govern
ment to withdraw that exemption 
from any particular undertaking. 
Mr. Basu wants that in the first 
place the e^̂ emption should apply 
only to particular investments, and if 
necessary, the Government may ex
tend the exemption to other cases. 
This is exactly the opposite of the 
present proviso where automatically 
everyone is exempted, where ttiQ Gov
ernment can withdraw the exemp
tion in particular cases. He wants no
such exemption in general terms, 
but only to such particular catego
ries to which the exemption is grant
ed by the Government. It with
draws the exemption from various 
categories automatically unless the 
exemption is given by the Govern
ment, and thereby imposes an addi
tional burden of taxation. This is 
out of order. The hon. Member's 
intention is perfectly right, but the 
President has to give sanction.

Shri K. K. Basu: Let me speak. As 
you have ruled my amendment out 
of order, I cannot formally move it.
I hope the Finance Minister has al
ready understood the spirit in which 
I have moved the amendment. As I 
was saying before, I feel that our 
taxation policy should be such as 
satisfies the purpose of a welfare 
State. Therefore, in granting exemp
tion for building of houses, the au
thority of the Government should be 
set by notification in a manner to 
guide that operations should be made 
on particular lines.

As I was saying, you must have 
seen in the papers that the Imperial 
Chemical Industries have built a 
house. They are exempt. Not only 

that. The unfortunate part of it is,, 
as it came out in the Press,—I do 
not know how far it is true—they
were allowed to import from England 
certain fittings, furnitures and wood
en panellings which could be easily 
supplied !by indigenous firms. So 

long as our present industrial policy 
remains and these foreign concerns 
are allowed to work here, we bhould 
see that they support our national 
industries and they are not allowed to 
bring from outside, such articles as 
are available in the country and yet 
get the benefit of this particular 
secJtion. Therefore, I also feel that 
Government should try to see, since 
they have said in moving for the 
exemption that their intention was 
to fight against the housing shortage, 
that the maximum number of persons 
should be allowed to get the benefit 
of this exemption. As I cannot move 
my amendment, I would urge upon 
the Government to see by a notifica
tion or any other method that in
vestment on buildings is done in a 
proper manner.

I am very glad you said in your 
speech yesterday that there should 
be a limitation on dividends. Beyond 
the limited level if Government can
not confiscate and take it away. 
Government can at least see to it 
that industries which earn above a 
particular limit should, when they 
want to invest, invest in such parti
cular industries as are of the maxi 
mum benefit to the nation and its 
development. Take the taxtile in
dustry. They might have earned 
hundred per cent profit. The balance 
after allowing the limited dividend 
should be allowed for the building 
of a steel plant, borrowing the money 
needed, or for a’ manufacturing con
cern which manufactures essential 
machinery that is needed for the
textile industry. I am glad only
yesterday the Finance Minister said 
that in the next Plan we should see 
there is greater social benefit. So,
in this planned economy, the atti
tude of the Government should be
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to see that the private sector func
tions on a particular pattern so that 
we get the maximum benefit, which 
all of us in the House, irrespective 
of our affiliations. want. This is 
the short point that I wanted 
to make, through my amendment. I 
hope Government will carry out the 
intentibn behind my amendment by 
exercising their power to issue noti
fications. to see that the exemption 
clause is worked in the proper 
manner.

Shri C. D. Deshmnkh: These and
many other points will fall to be 
considered by the Taxation Enquiry 
Commission. But in case they do not, 
then I agree that we ought to con
sider whether there is any validity in 
the arguments advanced by the hon. 
Member, although we are not now 
dealing with the amendments. Off
hand, I should say that so far as his 
amendment in regard to houses is 
concerned, I doubt whether adminis- 

i:ratively it would be easy to deter
mine which are the houses meant for 
middle classes or the common man, 
and which are meant for the other 
category.

Shri K. K. Basa: Personal palaces
could be determined.

Shri C. D. Deshmnkh: It will be
easy to define palaces, but it is the 
marginal cases which it may not be 
possible to define. ,

Therefore, I am not quite certain 
-that as long as the housing shortage 
continues, we ought to make any 
attempt ourselves to initiate an 
amendment of this kind.

I think there is a great deal more 
point in the other amendment that 
he has suggested in regard to a 
positive encouragement to certain 
kinds of industries. • I myself think 
that if we now for the second Five 
Year Plan, aim at an overall plann
ing, it would be our duty to prevent 
advantages from going to enterprises 
which are not required for the pur
poses of the fulfilment of the Plan. 
Therefore, it may be that the Plann
ing Commission itself will take notice

of a suggestion of this kind >-and 
would suggest that instead of giving 
a general encouragement to all new 
enterprises, or instead of keeping the 
general power to exclude âny parti
cular undertaking, it might be much 
better, as the hon. Member has said, 
to put it in a more positive form. 
The only other observation I vould 
like to add is that so far the Ministry 
of Commerce and Industry have not 
been able to indicate any industries 
which could be excluded from the 
benefit, which in a sense reinforces 
the point made by Shri Basu, that as 
a matter of practice, the exemption is 
being enjoyed by all kinds of indus
tries; and as I admit, that it may be 
that for the purposes of a total plan, 
we may require some other arrange
ment, I do not rule out the considera
tion of the suggestion that he has 
made.

Mr. Deimty-Speaker: The question 
is:

“That clause 3 stand part of the 
Bill.”

The motion Wds adopted.
Clause 3 loas added to the Bill.

10 A. M.
daase A • r* {Amendment of Act XXXIV 

of 1953).
Shii C. D. Deshmukh: I beg to

move:
In page 2, for lines 12 and 13,

substitute:
“ (a) after sub-section (2) of 

section 3, the following sub-section 
shall be inserted, namely:—

‘ (3) For the avoidance of doubt 
it is hereby declared that referen
ces in this Act to property 
passing on the death of a person 
shall be cpnstrued as including 
referenc^§ to property deemed 
to pass on the death of such per
son’.”
The main charging section in the 

Estate Duty Act is section 5, which 
imposes estate duty on all property 
passing on death. This section is 
followed by sections 6 to 17, which
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supplement this by stating that some 
other property which, although it may 
not be strictly said to pass on deatH, 
is to be deemed to pass on death, 
within the meaning of section 5. 
Therefore, by the combined operation 
of these provisions, estate duty be
comes leviable both on the property 
passing on death and the property 
deemed to pass on death. Doubts, 
however, have been expressed in 
some quarters that section 5 of the 
Estate Duty Act, 1953, confines itself to 
charging property actually passing on 
death and therefore it was ineffective 
to charge property which is deemed 
to pass by a legal fiction. Opinions 
differ whether such a ^construction is 
tenable or not. But since the inten
tion has always been to charge pro
perty which is deemed to pass on 
death, the main charging section 5 is 
being amended by inserting therein 
the words ‘or is deemed to pass’. The 
matter has been considered again by 
the Law Ministry, who are of the view 
that it would be better to provide for 
this amendment in the interpreta
tion section 3, instead of the charging 
section 5. This would clarify the 
positibn as respects any other rele

vant sections also.
Mr. Depfuty-Speaker: Amendment

moved :
In page 2, for lines 12 and IS,

substitute:
“ (a) after sub-section (2) of 

section 3, the following sub
section shall be inserted, name
ly:—

(3> For the avoidance of 
doubt, it is hereby declared that 
references in this Act to property 
passing on the death of a person 
shall be construed as including 
references to property deemed to 
pass on the death of such person/ *'
Shri Tek Chand (Ambala-Simla): 

I beg to invite the pointed attention 
of the hon. Finance Minister to the 
fact that the proposed amendment 
is clumsy, bad in law, inopportune 
and improper. The reason is that 
you must not violate the language. 
In the face of what the language says, 
you cannot say it means something

that is totally different. So far as the 
charging section of your Estate 
Duty Act is concerned......

Mr. Deputy-Speaker: Does the hon. 
Member differ, so far as substance is 
concerned? Does not the hon. 
Member want those properties which 
are deemed to pass on death to be 
subject to tax?

Shri Tek Chand: I shall draw a 
sharp line of distinction between 
property passing, and property deemed 
to pass, on death. They are not ad 
idem in every matter. To some 
^tent. these matters may overlap, 
and to a certain extent, they may not. 
Therefore, in the interests of clarity, 
if the object of (Government is to 
bring in what is contained in sections
6 to 17 of the Act, the appropriate 
thing would be to pass a totaUy 
different section, on the lines of the 
English Act of 1894. I shall develop 
this point, and within a brief span of 
time, I shall endeavour to clarify my 
point

The first thing I wish to submit is 
that I feel rather unhappy that in the 
case of an Act passed only the other 
day, when the ink has hardly dried, 
you start by saying Tor the avoidance 
tif vdoLdt)t...f. Surely Government are 
capable of using precise language, 
which will not admit of doubts, and 
therefore you confess in your statute 
itself, that what you have stated so 
far admits of ambiguity, equivocation, 
is doubtful and is not clear, therefore, 
in order to avoid doubts, this is v/hat 
you do. My submission is that ?f the 
previous sections in the Bill had been 
retained they would not have admit
ted of doubts, and they would have been 
perhaps clearer than the second 
attempt at clariiication. But be that 
as it may, my submission is that our 
charging section very rightly and 
properly borrows the precise language 
of section 1 of the 1894 Act of U.K.

I had just now occasion to juxta
pose the two sections and I found 
that word for word they were the 
same. The charging section in Eng
land charges property passing on 
death and when It does so, it does 
not say that it also includes property
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deemed to pass on death. The 
charging section is independent, se
parate and clear, of our Act as well 
as of the English Act from which 
we have borrowed the language. But 
when you say that “wherever we are 
using the expression ‘passing on 
death*, everywhere please imderstand 
that it also includes what is deemed 
to pass on death” , I submit it is in
elegant and it is incorrect. There is 
a distinction brought out by the 
House of Lords, by the Privy Coun
cil in several cases, the important 
ones being Cowley vs. the Commis
sioners of Inland Revenue and also 
the Attorney General vs. Dobree that 
these are two different legal con
cepts. It is only by a legal fiction 
that you say that in certain specified 
cases—and you have specified them 
in sections 6 to 17 of your Act—al
though property does not pass on 
death, by a fiction of law you shall 
treat it as if it were to pass on death. 
But when you take a step further 
and say that wherever property passes 
on death, it will also include proper
ty deemed to pass on death, I sub
mit with all humility that you are 
doing violence to the language. If 
you have borrowed the language of 
section...

Mr. Depaty-Speaker: What is the
need to make it so general? There are 
a number of sections where there are 
some differences between property 
passing on death and property which 
is deemed to pass on death. Now we 
are on the Finance BilL The ob
ject is to charge duties even on 
property deemed to pass on death. Is 
it not enough to confine it to that 
and introduce that amendment in 
clause 5? Of course, the Law Min
istry seems to have suggested that 
it should be introduced in the inter
pretation clause witihout going into 
the other sections of the Estate Duty 
Act. We are now subscribing to this: 
that for all purposes property passing 
on death shall also include property 
deemed to pass on death. That is a 
larger issue. There might be a con
flict; we do not know. Now, so far

as the scope of this BiU is concern
ed, it is not intended to have a 
general modification of the Estate 
Duty Act. It is a particular issue; 
we are now confining ourselves to 
the charging section. Why should 
not this amendment be confined to- 
clause 5 where it may be added:

“ .. .not including agricultural 
land passes on death or deemed 
to pass on the death of a per
son.”

That is enough. I am afraid we are 
enlarging the scope of this Act if we 
introduce in the Finance Bill a gener
al amendment of that nature and do  ̂
it in the interpretation clause. 
There may be other clauses; it is a 
very difficult Act and it may require 
some consideration as to how far
this general interpretation that pro
perty passing on death includes all 
property which is deemed to pass on 
death affects the various other sec
tions, apart from the charging section. 
So far as the charging seciio}i is 
concerned, it is the intention of the 
hon. Finance Minister that in the
Finance Bill he must include this
also. That is the original intention 
and if there is a doubt cast upon it, 
this amendment will be confined to 
clause 5. and not introduced in the 
interpretation clause. If it is 
necessary that it should be introduc
ed for all purposes of the Act, then 
the Estate Duty Act may be amended 
by a separate amendment where the 
whole Act may be gone through— 
various other clauses— t̂o see how far 
this may affect them. There is no 
objection to that. We have now to
confine it only to clause 5. The hou. 
Minister may consider this. I am 
inclined to feel that so far as the 
scope of the Bill is concerned, it is 
not a general modification or amend
ment of the Estate Duty Act. For 
the purpose of charging, they want 
to charge this property also. They 
may say so, but not enlarge the 
scope of the Finance Bill. We do 
not know what other reactions or 
what other conflicts may arise by
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having; a general definition o£ that 
kind.

Shri C. D. Deshmukh: I shall reply 
to that after the hon. Member has 
spoken. I shall think over what you 
have said.

Shri Tek Chand: I am grateful to 
you for your observations, because 
that is what I intended to mean, and 
which you have been pleased to ex
press in a much clearer language. 
I wish to invite the attention of the 
hon. Finance Minister to section 2 
of the Finance Act, 189̂ . As I have 
already submitted, so far as section 1 
of the Finance Act. 1894, is concern
ed, he has embodied it yrord for word.
I have no complaint against that. 

^Now, section 2 reads thus :
“Property passing on the death 

of the deceased shall be deemed 
to include the property following, 
that is to say under clauses (a), 

•<b), (c), (d)” and so on.

In other words the English Act, in 
the interests •of clarity, has in a se
parate group detailed and listed 
those properties which are deemed to 
pass on death, though actually they 
do not do so. We have similarly 
listed them under sections 6 to 17 
without saying so. Therefore, the 
object of the hon. Finance Minister 
would have been better served if 
he had also borrowed the first sen
tence of sub-section (1) of section 2 
of the English Act of 1894. The con
fusion that is going to arise was visua
lized by Their Lordships of the 
House of Lords in these words :

“It is, therefore, important to 
note that it has been laid down 
by the House of Lords that sec
tion 2 does not apply to property 
which actually passes under 
section 1.”

But Their Lordships were pleased to 
declare: “You are endeavouring to 
avoid this by means of your new 
amendment.” In this case, Lord 
Macnaghten said at page 212:

“If the case falls within sec
tion 1, it cannot also come within 

181 PSD. '

section 2. The two sections are 
mutually exclusive. Section 1 
might properly, I think, be head
ed : ‘With regard to the property 
passing on death, be it enacted as 
follows/ Section 2, might with 
equal propriety, be headed: ‘And 
with regard to property passing 
on death, be it enacted as fol
lows.’ ”

Their Lordships have further endea
voured......

Mr. Depaty-^ieaker: That is with
regard to the Finance Act.

Skri Tek C%aiid: Section 1 is from 
the Finance Act of 1894, which is 
the charging section and which we y 
have embodied in our Act as section 
5, sub-section (1). Section 2 of 
the Finance Act of the United King
dom, of the year 189  ̂ relates to pro
perty deemed to pass on death, and 
they have headed it differently. 
Here, there is a divergence between 
the English Act and our Act, because 
the first sentence that is foimd in 
the English Act is not to be found

• in our Act. But we imply it by 
grouping together those clauses, where 
property deemed to be passing on 
death, under sections 6 to 17. Now, 
the object of this amendment which 
has been moved by the hon. Finance 
Minister i.e. amedment No. 34, is 
that...

Mr. I>epaty-Spe9ker. Before 1894, 
it was declared by the courts in 
Great Britain that property passing 
on death does not include property 
deemed to pass on death for the 
purpose of charging the estate duty 
under the Act of 1894.

Shri Tek Chand: No. The conflict 
arose after 1894. It arose in 1899; 
then later on it was clarified in 1900 
and right up to 1950, the same view 
has been expressed. They say that 
tbe two concepts in law are totally 
different, though, to a certain extent, 
they may over-lap. What is con
tained in section 1, the charging 
section, cannot b  ̂ considered also to
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[Shri Tek Chandl 
include what is contained in section
2 of the 1894 Act. But what we are 
doing is, we are going contrary to 
the dicta of Their Lordships of the 
Privy Council and also of the House 
of Lords. My submission in this con
nection is that if the object was that 
property passing on death should be 
treated to be at par with property 
deemed to pass, you cannot do so, 
because they are ^wo different spe
cies. What you should say is that 
in the following cases and in those 
cases, only to the exclusion of every 
other case, property will be deemed 
to pass on death. But what you try 
to do is a contradiction in terms. 
That is something which was con
templated in England and clarified 
by the House of Lords; that is some
thing that we have been successfully 
able to do under the original Act. It 
is not to -the original Finance Bill 
that I am taking objection, but to 
this amendment No. 34. not because 
I differ on principle, but on the 
ground of clarity of language, because 
it will confuse the issue. Doubts are 
not being removed; but doubts are 
being created, if you bring in this.

My second submission is that the 
Estate Duty Bill when it was passed 
was a new measure. It evoked a lot 
of controversy and there was room 
lor doubt. Now, if you are endea
vouring to amend a major Act and 
I may say in a major manner 
through the back-door of the Finan
ce Act, that ought not to be done. 
If you intend to amend the principal 
Act by all means bring in a proper 
amendment. Let hon. Members have 
an opportunity to examine the pros 
and cons in the light of parallel le
gislation elsewhere and let them be 
in a position to contribute what 
they can. But you are bringing in 
the Finance Bill income-tax. tariffs, 
estate duty and various other acts. 
The proper course to adopt would be 
to bring an amendment to the appro
priate Act and let it be adopted by 
the House. That is all I wish to 
submit. '

Mr. Deputy-Speaker: I am waiting 
to hear the hon. the Finance Min
ister; but I am inclined to feel that 
this amendment enlarges the scope 
of the present Bill. The Finance 
Bill is confined to the charging sec
tion. But this amendment seeks to 
amend the entire Act and makes this 
definition include the other one. 
Therefore. I feel at the moment—un
less I hear to the contrary—that this 
amendment should be confined only 
to section .̂ 5. Otherwise, it will en
large the scope of this Bill.

Shri C. D. Deshmukh: Mr. Deputy- 
Speaker, I would refer you to section 
21 of the Estate Duty Act, where 
there are references to exemptions 
from the charges of the duty; so also
there is section 74. Therefore. it
struck us that if we merely confined 
this amendment to section 5, then 
we might not cover the cases of pro
perty passing that have been refer
red to in sections 21 and 74. There 
may be other sectionS as well.

Mr. Deputy-Speaker: Has the
hon. Finance Minister considered whe
ther, in clause 21 the exemption por
tion should have applied likewise 
even to property which is deemed to
pass on death? There may be con
siderations regarding properties situa
ted outside the territory; but with 
respect to property passing or deem
ed to pass it may be different.

Is it not necessary to bring to 
bear all those matters also and con
sider them ?

Sbri C. D. Deshmukh: The defini
tion of property deemed to pass is 
given.

Shri Tek Chand: That is only one 
class of property. What you give in 
section 6 is the species, not the en
tire genus of the property deemed to 
pass. Kindly compare your sections
6 andv 7 with section 2 of the English 
Act and you will find the difference.

Mr. Deputy-Speaker; Section 7 is 
not ancillary to, but indei>endent of„
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section 6. Various categories ar« 
given.

Shri C. D. Deshmukh: That would 
not arise in section 21. In section 
21 we are concerned only with mov
able and immovable property. Even 
if we were to keep on saying that 
property passing on death is equiva
lent to property deemed to pass on 
death, we could not possibly use it 
for the purpose of section 21.

Mr. Deputy-Speaker: What I am
saying is that section 21 is only 
one of such sections. If it is ne
cessary to bring in some other sec
tions as well, there is time enough. 
All that I am anxious to avoid is 
that in a charging section we should 
not ignore or avoid bringing all those 
categories of items which have to be 
charged. We ought also to be equal
ly anxious to avoid this definition 
conflicting with any other definition 
which does not immediately relate 
to the charging sections, but various 
other matters If the hon. Minister 
finds that any other sections also relate 
to charging, we can add section 5, 
Section 21 and any others. I shall 
aUow him time.

Shri C. D. Deshmukh: The only
other sections I can ̂  find now are 
sections 21 and 74. But 1 will be 
able to tell you definitely a little 
later. I get your point: charging
will also mean exemption from charg
ing.

Mr. Deputy-Speaker; Then I will 
pass over this amendment. What 
about the other amendment of Mr. 
Tek Chand?

Shri Tek Chand: That is an inde
pendent amendment; it is not in 
ponflict with that is standings over.

I beg to move:
In page 2, lines 21 and 22, for “under 

>oth clauses (f) and (g)” substitute 
either under clause (f) or (g) or 
mder both” .

I have been motivated to move this 
Amendment because I think that the 
intention of the legislature and of 
he framers of the Bill is not being

indicated by the amendment pro
posed by Government. I am in 
agreement with the intention, with 
what they have stated in the notes 
to the clauses. That intention is not 
being carried out. My contention is 
that section 33, clauses (f) and (g) 
as it stood dealt with two classes of 
exemptions of an allied character. 
The object was that if a person dur
ing his lifetime saves and keeps a 
little amount apart with the intention 
of transferring that amount to meet 
the payment of estate duty, that 
amount which he is trying to save 
during his life-time in order to give 
a present to the Government on his 
death should not be treated as his 
income. That principle was sub
stantially accepted except to this 
extent when tlie Government said * 
supposing the estate duty to be Rs. 3 
lakhs and no doubt you have saved 
three lakhs to be handed over to us. 
we intend to give you exemption to 
the extent of Rs. 50.000 only. There 
was that principle which was contro
versial but this is not the occasion 
when one can deal with that contro
versy.

Assuming that your object was to 
exempt to the extent of Rs. 50.000 
only and no more a person can build 
a reserve during his life-time what 
he is called upon to pay on his death. 
Your intention was that in neither 
(f) nor (g) the sum of Rs. 50.000 
should exceed. My contention is you 
have not given effect to this intention 
of yours assuming that that has been 
your intention.

My reasons are that by your 
amendment, you have omitted the 
words ‘occuring in both (f) and (g)*. 
It says “to the extent of the amount 
of duty payable but not exceeding 
Rs. 50,000.“ Therefore, exempt (f) 
and (g) in their- multilated from as” 
they indeed are. You have added 
thereon a proviso which says: “Pro
vided that the moneys in respect 
whereof no estate duty shall be pay
able under both clauses (f) and (g) 
shall not exceed Rs. 50,000 in the 
aggregate*'. The objectionable word 
to my mind is ‘both’ before clauses
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(f) and (g). What was in contem
plation at that time was that I might 
take an insurance policy up to 
Rs. 50,000 in favour of the Govern
ment for the purpose of paying es
tate duty when due on my death. I 
may, in the alternative, purchase 
Rs. 50,000 worth of Grovernment 
bonds. The object is the same that 
the" amount will be handed over in 
payment of the death duty owed by 
me. But there is also a third even
tuality that I may purchase in part 
bonds—let us say up to Rs. 25,0C0— 
and insure myself with the same 
object for another Rs. 25,000. Now 
what you say when you insert the 
word ‘both’ in the new proviso is that 
you are not keeping (f) and (g) 
apart. It will be competent for a 
person, with the proviso as you now 
want to be incorporated, to say, “this 
applies when clauses (f) and (g) are 
dealt with collectively and not dealt 
with separately because the limit of 
Rs. 50,000 that you are imposing is 
when a person claims reduction both 
under (f) and (g).” But supposing 
you were claiming reduction under
(f) only to the exclusion of (g) or 
under (g) only to the exclusion of
(f), there is no bar as to the limit 
being Rs. 50,000. Please forget that 
you are reading your proviso with 
what is provided in former (f) and 
former (g). Therefore, if you view 
it (f) by itself in its form as it is 
going to be, the result will be that a 
person may get himself insured to an 
amount in excess of Rs. 50,000 and • 
may not purchase bonds under (g). . .

Sliri C. D. Deshmukh: He need not 
labour his point; I am prepared to 
accept his amendment.

Mr. Deputy-Speaker: That clears
the ground.

Shri K. K. Basa: What is his amend
ment ? '

Mr. Deputy-Speaker: All that he
says is that under clauses (f) and

* (g) exemption to the extent of

Rs. 50,000 in each case is allowed. 
As is indicated in the notes on the 
clauses, the hon. Finance Minister 
feels that it was originally not in
tended that Rs. 50,000 should apply 
in each case of (f) and (g). Now 
there is this diflftculty as pointed out 
by Mr. Tek Chand that even if it 
should be both under the amendment 
moved by the hon. Finance Minister, i 
there may be cases in some particular 
cases where (f) only applies in which ̂  
case he will walk with the entire 
exemption of Rs. 50.000; in cases 
where (g) alone applies, he gets the 
fulJ benefit of exemption... .

Shri C. D. DesfamiO :̂ What. I
gathered him to say is this. If we 
remove the word Rs. 50.000 in (f) and 
if only (f) was resorted to, then, in 
essence, there would be no limit, it 
may be considered that the limit 
operates only when (f) and (g) are 
resorted to together but in some sort 
of cases where there is no (g) at all 
and there is no combination of two  ̂
things, if you keep the word Rs. 50.000 
then it appears there will be no 
limit in (f).

Shri Tek Chand: If you will please 
allow me to elaborate my points for 
a minute or two more...

Mr. Depoty-Speaker: Then how
does the proviso mean an unlimited 
extent?

Shri C. D. Deshmukh: He fears that J 
if it is omitted as we suggest, where  ̂1 
there is only (f) and not (f) and (£), 
then it will be an unlimited extent.

Mr. Deputy-Speaker: But he does
not want to avoid (g).

SSfari Telk Chand: May I explain? I 
am here endeavouring, at least in 
this instance, to come to the service 
of the Government. j

Shri C. D. Deshmukh: Very refresh
ing.

Shri Tek Chand: I am endeavour- * 
ing to expose an error which has ' 
crept in unwittingly. What I say is.
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that your intention is, whether you 
get yourself insured or you purchase 
Government bonds or one to the ex
clusion of the other or both of them 
together, the sum which is exempted 
should not #exceed Rs. 50,000, and I 
say, that your present proviso does 
not carry out yoar intention in two 
cases though it does carry out your 
intention in the third case. The third 
case is when a person insures him
self, and at the same time, he also 
purchases Government bonds, and 
the two sums taken together must 
not exceed Rs. 50.000. That inten
tion of yours is certainly given effect 
to by your proviso. But I am mak
ing out a case by taking two other 
illustrations. Take the case of a 
person who insures himself for any 
sum exceeding Rs. 50.000 as provid
ed in (f) but does not wish to take 
the benefit of (g). In this case you 
do not circumscribe the amount by 
putting a ceiling on it. In his case 
you do not say it must not be be
yond Rs. 50,000 because your proviso 
which was intending to do so con
templates cases (f) and (g) when 
they concur but when they do not 
concur and they are consider^ in their 
exclusion and (f) is alone and (g) is 
alone, your proviso do^ not xestrict 
the amount to Rs. 50,000, because you 
say both (f) and (g).

Mr. D^Nity-Speaker: I am not ^ble 
to follow the hon. Member. So far 
as (f) and (g) are concerned even 
under the new proviso it applies to 
cases where a man wants to take 
the benefit of both (f) and (g), and 
it says that it ought not to be moire 
than fifty thousand rupees. If it is 
only (f) let him have fifty thousand, 
or if it is only (g) let him get fifty 
thousand, but if it is under both (f) 
and (g) let tlie aggregate not exceed 
fifty thousand.

Shri C. D. DeiAiniikh: That is his 
intention. His point is that if you 
omit the wojrds “fifty thousand rupees” 
in each case, then where (f) 
^nd (g) together are not adopted and 
only (f) is adopted, where the proviso 
does not come into effect, you are

left with a clause which does not 
prescribe any limit. If our proviso 

was “Provided that the money in res
pect whereof no estate duty shall 
be payable und*€r either clause (f) 
or clause (g) or both clauses (f) and
(g) shall not exceed rupees fifty 
thousand in the aggregate*’, it would 
have been different. That should 
have been our proviso. But he has 
put it in a different way.

Mr. Depnty-Speaker: The proviso 
wiU mean limiting it to fifty thousand 
in each case.

Shri €. B. Deshmnkh: Ab it stands 
it wfll mean that the over-all limit 
of fifty thousand will operate only 
when there is a combination of (f) 
and (g), but the situation is not de
limited at all in the other two types 
of cases where there is either (f) or
(g) but not a combination of both, 
because you are omitting the words 
from the substantive clauses.

Mr. Depaty-S^>eaker: The diflBcul-
ty arises only in case the words 
“fifty thousand rupees” are removed 
from either (f) or (g). But if there 
is no amendment to either of these 
clauses to omit “fifty thousand 
rupees” , clause (f) will continue, 
clause (g) will continue, with only 
a proviso that the amounts under 
both clauses (f) and (g) shall not 

. exceed fifty thousand rupees.

Shri C. D. Deshmakfr: I should say 
that would also meet the case.

Mr. Depaty-Speaker That is to 
say, in respect of any person getting 
an exemption under both the clauses 
the aggregate shall not exceed fifty 
thousand rupees. The proviso ’ can 
be like that instead of omitting 
“fifty thousand rupees” in (f) or (g). 
This also is part of the same clause 
Let it stand over for drafting. I 
understand the substance is accept
ed by the Finance Minister.
Clause S—iAmendment of Act XXXII 

of 1934).

Mr. Depnty-Speaker: There is no
amendment to this clause.
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Shti N. B. Chowdhnry (Ghatal): 
There is an amendment, No. 26. There 
is a Schedule with respect to Clause 
5.

Mr. Deputy-Speaker: We will come 
to the Schedule separately. I will 
call upon the hon. Member then.

The question is :
“That clause 5 stand part of 

the BiU”.
The motion was adopted.

Clause 5 was added to the BiXL 
Clause 6.—{Additional duties of 

Customs).
Mr. Depaty-Speaker: To clause 6 

there is an amendment by Mr. V. P. 
Nayar. . I have got some doubts re
garding its admissibility.

Shri V. P. Nayar (Chirayinkil): 
There is a contradiction in the Finan
ce Bill itself. While the general 
discussion gives you the maximum 
scope for discussion, the amendment 
pins you down to the narrowest 
limits. I accept your point...

Mr. Depnty-Speaker: An amend
ment by whomsoever it is tabled will 
just be considered on the merits. I 
think the hon. Member agrees with 
me that it is out of order.

Shri V. P. Nayar: I do not want to 
take more than a minute or two. But 
the object in sending this amend
ment was this. I find from the re
ports of the Commerce Ministry 
that we are importing a very large 
amount of spices. You know. Sir, 
that spices have had a very bad 
crisis as regards prices, especially 
X>epper and ginger which form the 
two very important items of export. 
The Travancore-Cochin State particu
larly has had its price fall. It was 
a very heavy fall. The pepper 
we export from our country—and on 
that pepper live hundreds or thousands 
of people— ŷou And. is imported into 
India, and at a very negligible duty. 
All this pepper that is exported is 
ground and perhaps bottled and sent 
back to India. And the Government 
does not charge any heavy duty for

preventing its being dumped again 
on India. That was the object of 
sending this amendment.

I also find it is not very clearly 
indicative of all the articles we im
port as spices. I am subject to cor
rection by the Finance Minister, but 
I understand...

Mr. Depaty-Speaker: For the edi
fication of the House, is the hon. 
Member able to say the value of the - 
import of pepper?

Shri V. P. Nayar: That I can easily 
say. I cannot say for pepper alone. 
But spices have been imported in 
1952-53 for a value of Rs. 508 lakhs 
and the quantity is seen to be about 
906.000 cwt.

The point is we export pepper,
• and we are not getting the prices 
we used to get On the other hand, 
the pepper which is taken from our 
country at low prices is ground  ̂ and 
made into some fine powder by che
mical process and is sent back to 
India. And there is a very negligi
ble duty on it. My object is to pre
vent the robbing of India and Indian 
agriculturists. That is the object 
with which I sent in my amendment. 
But as unfortunately the scope of 
the discussion is very narrow...

Mr. Depaty-Speaker: The hon.
Member wants to increase 5 per cent, 
to 40 per cent. The main object is 
that the very article which goes out 
from our country and which is pur
chased by foreigners at a cheap rate 
is allowed to be dumped back into 
the country by merely powdering it 
and so on. And an enormous price 
is paid for it. I do not know if under 
the Sea Customs Act...

Shri V. P. Nayar: It is not pro
bably confined to pepper only. There 
are cardamom and ginger also.

Shri C. D. Deshmnkh: There are
many other items that the hon. Mem
ber has given notice of: soda ash, 
sodium compounds, motor vehicle 
parts.
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Shri V. P. Niiyar: That is not lor
enhancing the duty. In regard to 
those items I want to focuss the at
tention of the House on certain points, 
it is not for enhancement of duty.

Shri C. D. Deshmukh: What 1 mean 
to say is if the hon. Member had 
given sufficient notice of this, we 
might have considered whether to 
advise the President to give his sanc
tion to the inclusion of this.

Shri K. ^  Basa: We never know.

Shri C. D. Desbmukb: But in spices 
I think one is always receptive! We 
say, for instance, that something is 
a spice of life.

Shri V. P. Nayar: But sometimes
there is so much of pepper also I

Shri C. D. Deshmukh: At this ele
venth hour I am not in a position 
to say anything.

Shri V. P. Nayar: I am sorry, I do 
not quite follow the hon. the Finance 
Minister. At what time do you ex- 
I>ect us to present any amendments? 
It is only at the time when the Bill 
comes. And it was not given notice 
of yesterday; it was given notice of 
earlier.

Mr. Depaiy-Speaker: All that can
be done is this. Hon. Members need 
not talk at the Minister. The hon. 
Minister may not be able to find out 
the consequence of every item and 
sub-item. Therefore, whenever any 
Member feels that any item is of much 
consequence he might have repre
sented to him.

Shri C. D. Deshmukh: If the hon.
Member had applied for the recom
mendation of the President, then, our 
Attention would have been drawn to 
this particular problem.

Shri V. P. Nayar I know unfor  ̂
tunately that when we flrom the Op
position send ansrthing and ask for 
the President’s permission it is re
fused per sc, or probably he is wrong
ly advised.

Shri C. D. Deshmukh: That does
not improve the position with regard 
to the chances of his suggestion being 
considered on the floor of the House! 
In spite of his bitter experience in 
the past, he might have asked for 
the recommendation of the Presi
dent, in which case we should have 
had to consider this item on the 
merits.

Shri V. P. Nayar:. I would" appeal 
to the hon. the Finance Minister 
that although it is late, as this is a
matter which will save a crisis in
respect of pepper and other spices 
and as it affects the economy of Tra- 
vancore-Cochin, he should not take
the plea that it is too late and that
it is not possible.

Sairi C. D. Deshmnkh: I do not un
derstand what the hon. Member ac
tually wants.

Mr. Depaty-I^^eaker: What the hon. 
Member wants is that the hon. Min
ister must consider his amendment, 
write to the President and get his 
sanction.

Shri C. D. D e^ u k h : The Presi
dent is not here.

Mr. Depaty-Speaker That solves 
the problem. Therefore, unfortunate
ly, I have to refuse this. I disalloir 
this amendment.

The question is :
*'That clause 6 stand part of

the Q̂ IL*’

The motion was adopted.
Clause 6 was added to Bill.

Clause 7 was added to the Bill,

Clause 8 .— (Amendment of Act 34 
of 1935).

Shri N. B. Chawdhnry: I beg to
move:

In page 4, omit lines 1 to 8.
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Mr. Di^aty-SpealRr: I understand 
tiiat some matter was raised with 
resp^t to clause 8 tins morning and 
the hon. Finance Minister said that 
he would bring in some amendments. 
If so, and if he wants to take some 
time to draft and do other things, I 
will allow this to stand over; or let 
the other Members who have tabled 
amendments proceed.

Shri N. B. Cbowdlniry: *Sir, with 
respect to my amendment which 1 
have just moved, 1 find that excise 
duty has been increased on medium 
and coarse cloth. In this connection 
you will recall that with effect from 
25th October 1953, the excise duty 
on superfine cloth was reduced from 
three annas and three pies to two 
annas, that is. a reduction of one . 
anna and three pies. Now, in order 
to show ĥat along with this increase 
on exciat duty on medium and cOarse 
cloth, something will be done with 
regard to superfine cloth also, it has 
been raised by two pice. But. the 
net result is that the previous duty 
of three anas and three '“'es has 
been reduced to two anr-et and six 
pies; that is by nine pies. So, only 
a few months back before the Budget 
proposals this ■ was done perhaps to 
show thci not only the coarse an4 
medium cloth used by the common 
man are gping to be taxed, but super
fine cloth is also to be taxed. Sir, I • 
oppose this. You know that already 
the restriction on the production of
dhotis has raised the price of dhotis 
very high. This is due to *the fact 
that there are small textile units
which produce these dhotis ouly in 
certain parts of the country. When 
the Bill came to regularise the Or
dinance which was promulgated to 
restrict the production of dhotis there 
was opposition from all sides of the 
House. Although the plea of helping 
nandloom industry was brought in. 
most of the Members failed to un
derstand how such a measure was
actually helping the handloom in
dustry. We find that while proper

steps are not being taken to help 
the handh)om industry, the price of 
ordinary cloth is rising very high, 
and the result is that the monopolist 
textile millowners who produce other 
varieties of cloth get advantage over 
the smaller units that produce 
dhotis only. They do not require 
to produce more than sixty per cent. 
That means that this gives them extra 
)t3ompetitive power. The result is 
that the smaller units in places like 
Bengal are suffering and prices have 
gone very high. Therefore  ̂ I think 
that the plea of helping the hand
loom industry should not be resort
ed to with a view to further increase 
the taxes, because due to the restric
tion the prices have already gone 
very high.

SShrl K. a  Sodhia (Sagar): My
amendment is :

In page 4, omit lines 1 to 8.”

Sir, I cannot understand why we 
think of helping the capitalists, these 
textile magnates at one stroke of the 
pen, by abolishing the import duty 
on cotton and then to impose this 
excise duty on cloth consumed by 
the millions of poor people in this 
country. It is simply because the 
Government wants to favour the capi
talists and to levy tax on the poor. 
The usual argument is that it is 

^now the sellers market and the mill 
owners will have to pay the excise 
duty from their own pockets. This 
argument is very fictitious and falfce 
because the millowners are not going 
to pay a single pie of the excise duty 
from their pockets and it will fall 
on the poor consumer whose number 
exceeds 33 crores in this country. 
This is a thing to which I cannot 
subscribe and therefore I am opposed 
to the levy of any excise duty on
coarse and medium cloth.
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Mr, Depaty-Speaker: That is not
his amendment.

Shri K. C. Sodiiia: Sir, my amend
ment is that On paige 4, lines 1 to 8 
may be deleted.

Mr. DeiMity.$peaker: So. he is not
pressing his amendment No. 9?

Shri K. C. Sodhia: No.

Mr. Depnty-Speaken Now. let me 
see whetiier it imposes additional 
duty. Cotton cloth has been defined 
as aU tjrpes of cloth but does not in
cludes superfine and fine cloth. If 
these two are removed, is there any 
duty by any other operating claiise 
imposed upon this medium and 
coarse cloth? We understand the 
object; tliat there should not be any 
more duty imposed upon medium 
and coarse cloth. But, if the amend
ment is accepted, would it mean that 
by any other operating clause there 
would be any duty imposed? I 
would request the hon. Minister to 
clarify the question whether the ob
ject will be served.

SKH C. D. Deshnnddi: They are
separate categories. Sir; there will 
not be any duty on them.

Mr. Deputy-Speaker: Therefore,
the amendment is in order. Amend
ments 10 and 15 are the same, and 
also number 37.

Shri Nambiar (Mayuram): Sir, my 
amendment number 37 resembles 
Amendments nimibers 10 and 15. But, 
I have tabled another amendment 
number 36 which I wish to move.

Mr. Deputy-Speaker: Yes.
Shri Nambiar: I beg to move:

In page 3, lines 41 and 42, for “One 
anna and six pies”  substitute. “Six 
pies’*.

The duty envisaged here on fine 
cloth is one anna and six pies per 
yard and I want it to be reduced to 
six pies only. My reason is that this 
fine cloth is generally used by the 
middle-class men. I have no objection

to the duty on superfine cloth. With 
regard to fine cloth, there must be 
excise duty but not to the extent of 
one anna six . pies. I suggest that it 
may be reduced to six pi^  so that 
the lower middle-class people as well 
as the poOT pec^le can have ihe ad
vantage by reducing this and omitting 
the excise duty on medium and coarse 
cloth. Therefore, I hope the hon. 
Minister will consider this—of course 
he was very good in considering cer- 
t ^  points with regard to soap and 
other tilings—and extend his sjra- 
pathy and good wishes. He, of 
course, will then ̂  have the advantage 
of gaining the support of a vast sec
tion of the Indian people. I once 
again strongly j^peal to him to con
sider this.

Has Pandit Thakur Das Bhargava 
got any amendment?

Pan4it^Tliakiir 0as Bhargava: I beg
to inove:

In page 4, line 24, after “factory” 
insert:—

“as defined in the Factories Act, 
1948 (Act LXIII of 1948̂ .”

In the amendment proposed by 
Shri C. D.* DeshmuU, printed as No. 
39 in the list of amendments, add the 
following at the end:

“and manufacturing more than 
100 tons of household and 
laundry soaps, or 50 tons of toilet 
soap or soap not otiierwise speci
fied.”

Mr. Depnty-Speaker: He wants
greater exemption. They are in 
order.

Pandit Thakur Da$ Bhargava:
They are in order. They are only 
variations of the concessions given by 
the hon. Minister.

A' ^ ft?
^  ^  rft irrsT

t  ft: ^  Ti:
^  snfW
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[Pandit Thakur Das Bhargava]

ft? ^ TO ^  ^  m-5rP=Rf qr
5T ^  nsTHH ftp

Shri Sinhasan Sin^h (Gorakhpur 
Distt—South): The amendments to
clause 8 have not yet been finished.

Mr. Depaty-Spes^er: I will call the
iion. Member later and Kive him an 
opportunity. I called the hon. Mem
ber who stood up first. *

” Pandit Thakur Das Bhargava:
^ Yo v[

I  I
^FOOTWEAR produced in any factory 
.as defined in the Factories Act. 

3|T̂  ^  ^
% W  t I

Mr. Depaty-Speaker: What is the 
^amendment?

Pandit Thakur Das Bhargava: The
amendment is that I want in line 24 
also these words to be inserted.

Mr. Depaty-Speaker: It wiU be
“SOAP produced in a factory as de- 
:fined in the Factories Act, ordinarily 
using power” . Is there any difference? 
Is not ‘factory* defined in the General 
Clauses Act?^

Shri C. D. Desbmnkh: Whether they 
use power: that is the point.

Pandit Thakur Das Bhargava: The
Factories Act requires 20 persons. Sup
pose there are 6 or 7 persons. This 
provision would apply unless you 
define in this way. ^

Shri C. D. Deidimukh: The minimnm 
is 10 workers.

Pandit Thakur Das Bhargava:
Where is that?

Shri C. D. Deshmukh: With power 
10; non-power 20.

Pandit Thakur Das Bhargava: Using 
power is in the definition in the Fac- 
taries Act. A factory is not a fac
tory unless it is as defined in the Fac- 
torries Act. It only becomes a factory 
if it employs more than 10 persons 
if it uses power and more than 20 
persons otherwise.

Mr. Deputy-Speaker: The wording 
is ‘produced in a factory’ and ‘using 
power*. The factory is there, but 
power may not be used. The nvun- 
ber of persons may constitute it in
to a factory in a large number of cases. 
Only that soap which is manufactured 
by the use of power should be taxed. 
The point is, what this word ‘factory’ 
means.

Shri C. D. Deshmukh: That is a
point of interpretation.

Pandit Thakur Das Bhargava: It is
not a question of interpretation. You 
use, in the case of footwear, the words 
“as defined in the Factories Act”. In 
one place you find these words; in 
another place, you do not use these 
words. Therefore, a distinction is 
brought about.

Mr. Deputy-Speaker: Even if there 
are two persons, it will become a 
factory.

Pandit Thakur Das Bhargava: If
you use the same words, there is no 
objection. That is my point. He real
ly wants to give concessions to these 
people. Suppose there aie six persons 
in a factory; it would come within 
the niischief of this provision.

Mr. Deputy-Speaker: I would like 
the hon. Law Minister to be here in 
all these matters. What is the use 
of having a Law Minister, except to 
advise the House?

Some Hon. Members: Yes.

An Hon. Member: He is in the other 
House^
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Mr. Deputy-Speaker: No, no. The
hon. Finance Minister ought not to be 
left alone like this.

Shii C. D. Deshmukhc I do not
know whether the hon. Member bas 
finished. He has some other amend
ment too.

II A.M.

Pandit Thakur Das Bharffava: That
is, amendment No. 41 which says:

In page 4, line 25, after “power” add 
“and manufacturing more than 100 
tons of household and laimdry soaps, 
or 50 tons of toilet soap or soap not 
otherwise specified”.

^
# ^  f  n n  2^ %

Tjm  t  aftr 35T gtr % 
I  I IT? ftim # ^  irl ^  

'rar *1^
Jl? atm I

t  3ft %  5 5 1 ^  ?ft<T t  I
anorak qr T m  fsr ^  ^
N>4d'0'?l 5ft t  ^  55TStt I

i ^  w f w  ^  
^  I  aftr

^ 3 ttfk a tw r ^ ^  
^ t  f% #fsEfiCTf v t

«BPRT Jiff g w  I aiTSr %

?rcs) ^
fcsRT f  I ^
5IW 5T ^  t  aflr ^  '̂+̂ '41
I  aftr ^  'B iw  w if-

% *11* ^ 'i l<  f«i<i ^  I

7«rR ^  if ^
^   ̂^ ’ETRT arRift

•l>l*1 ^  ^“1 5I "=(̂ 1
5?r 3tR»ft 3ipr i ^  <it f̂tr

»r^ I', ^  >̂nT fPT % fl5iT
t, J f ^  ^
^  ^ ^  11 ^  ^  3rT3H5E

5 aPTT ain*! *1?
?ft »<iiO ^  T«fra' ^  #  31%^

t  ^  ^  ŝmpft afk
!|^ ?i%»ft I 3r r  ^rar, ^  iif 
3RT •«>̂ »ii f  f^ otmn 5ft JJ? <̂r4i*̂ î>i
fW  t  W < l'< ^  ^
?RRT ^  ft? 95TT 35T 5R> 'S«ii>i ^  
Sftt^^ ^  ^
^  «IPT*fT, ?*r ft) ^

vt ^  <R? s?T TTsgrvm fen  
^PT 3ftr % '«iM̂ i 'soiH 3ftr 
^  % <I>IW ^3R ^
q? ^  ft? ®tct w f w  ^rw
«i»«*ni *1  ̂ ?R>5ft I ®tft ^Hfvft
^  WT >̂TCT T̂>TT •̂ i(t['H, ^  %

# sd k ?rf^  SBT!Rr<ipm 
»raT ftFwt »iinRT q p m

I  I a j^  ^ 3Rf ftr ^
fr  5R*ftflf ^  11 «ll55t 3T»ft*T

ft: TRT ̂  t  3flT
ansfWf ^  w  ^  ^  ^
I' 3tTT ^5Wt w  ^
ii(^M } 4  ^n f̂T g ftr ^  oimn

W ^  T̂*T «5»IT
^ t f^  I rft *Kt ?rnftw q? t,
3ft ®tl ^ 3ftr TRT
Sv(  ̂ 5 ^  ^  5nw 3ftr 3RT <M*ii 

f  Jff ^  ! R i f ^  %

^  ^  >R 3TR*ft r̂ SPHT ^
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3ftr % ̂ r2tNt i^+i w %
^  ^  ^  feTT ^  I

4 K<SIH<JI<1' ^  ■’it ^  '*rr 'q'
f w i ^  fw^ft ^ if^ ’ I irft <1^

J r f t  f ^ r f t  «PT a m r  «r5

wl* T>i<.̂ in
gfr t ^
25T «i|t|̂ g # T  t  $HRT
* 1 ^  s jp m r 1 ^  1%  a tw

qg^m  5  I ^  ^
5 T^ t  I ^  ■’ f t  a r w R T  v t

iprarr W fT  t
i S T ^ # g ' ^
i fk  ^  *nRR #  ^  *T<t I
ijT T  ?fr a r?  ^  w  f t r a  n ?  t  %

3 it^ 5 f^ fa ?rq i^ t 3#«r<hff 
^  SBWRT 5ffr ^  ^  <1^

1T3^#
9RRW W  t  ^  * 1<«H ^
?nc:| %  i n ^  ^  t  I a r n :
^  ^  5ft %  ^ # ^ 3 1 # ,

f 5 i  ^  a rR » ft  ^  ^  t  I 
aiTT# fw flTcT I  

^  5T|f a n t  I ^  5 5 t ^  # T  ^

I TPff ’»fr I
arrr 115 ^  f  a r r ^

qj^ «F^ fVT ^  ^
^  siTiFft a ftr  aH’ T’ T »rt f x i n w  

^n’T  ^  ^  afhr $ 5 lf k  ?SIT ^  w r t  
3 R T  ^T??rr H t  ^  ^ rn p n  1

^  ^ m p ft I ^  3 r ?  %  3 t^  

!jr??TT = î^5TT f  a rw  ^  ^  ^  
4 K<s»M<K̂  ^  'BIW ^  qf^HT =5IT̂
I  3T»R arnr r ‘̂ 1 

1 5 r t T  i r ( t  5TO ft ^

^ rft arPT '3T»i'l »!<<<;i
afk 4' %  arrr m*i% ^  515 5nr
siff 11

#  3R^ ^ ar? 5PT?TT ^ f%
a r r r ? ^ % 3 ^  ntr afk ^  T̂
>̂*T IT5  ^  JTHT W 3T^ ^

arRfvff It f ,  ^  ^  # 5?5Fir
t w  ^  % 3T5?n: 5rT5 %
^  r̂nr qir fkwr^ ^  f ,  ^?ft 
tftRT IT ^  "ssftan: H fo m #  ^t-
n f f :

‘Tootwear produced in any fac
tories defined in the Factories 
Act.”

w  % ^  IT? apsqn  ̂ ^  ^  srw
5ft ifft ^  aiKJft 5fr 5T? r

W  w ajrr 5T|if t
w  ^  arrr ^  r̂Rfrr =^rf^ 1 A’ ^  
Wî ’TT f% arrr % M l ^
% qrif^  f  I ^  fW r #  arrr # q«Hfr̂ '>r 

^  fTirracff ftre
«ftfT f  I hri’ RCT

^  ŷT!=fV aftt 
# T  ^  ^  ^  1 1  5? ar? sm r 

f  %  'B T I^  ^
^  ?jt>r ?JT^ ?ftT s»?rr% 

^  t  I ^  5ft ftre C T iW  ^  

iRT% f t  ^ fe # 3 r r r  ^ ^
^  ^  ^ ^  t  ^  ^  
?jt»T T5 5n% f  I ^  w i#  Jnr 

5ft (i4̂ r̂ Hrd I  ^  a jK f^ f % ^
#■ t  ^  ft? arrr «btj»^ siff 
^  t  I ^  ^  ^
f  5T? 5ft ^1 ^  +-| <^R ^  f  ,

^  ^  ̂  aflr ’RTJT3T hi^H i I
vfffv  afFT T̂?r *Pt 1% ^
^  tî H ®PT ''HM

5  I ^  % nVi ^  ■*)M 5, 'd»^«i
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^  ^JT ^  t  I
3ft w k  f ,  ^  3 T I^  I

^  ^  »zrRT 'BTW 5T^ t  I 

ŵ rrwM «  ?o *r̂  7T
TT »iimr ^  f  ( % ?n«r
^  ^ciT I  ? ^  > r^  I  ^  Tt apR 

^  55W 5ft cftr qr 'Jjr?! ^

% M  tr^ % r TR ?gw<n,
^  •f̂ TT ^>5r j^fjft

^  srrWt I » m  ^  8ptt9R f  

^  TT ^  arar 5T|t t I ^ i  

’T «p«tT^ <»i<5'<ii r̂a' Tf
>ftT qiTiTrJJT 3ITJT I

5hri Sinbasan Sin^: My amend-
anent is:

In page 3, omit line 21.

^ 3rqrirr ^  ^ ;afq--
j  f% anft ^  Pr̂ nr 

w  t  ^  ^  T frm r
#* ^  ^  ^  ^irm
^  ^  % ffm

% FT #' qr ^  ^  #qK
^  I P m  %

%qr r̂reft, m it  % ftRRt 
5 ^  ^  ^ sF ^  ^  T fem r

Pr«f>̂  vifi4̂ i I ^
^  arr cftfe r̂r ^  arr ^ n w  i

«rt^ 3fk ^  2pT ^  
3TT I

i?5hmr: m  i;it^i>rd
t

;n ^ ^ |
Shri C. D. Deshmukh; He wants 

ready-made cloth to be taxed which is 
adding something to taxation,

Mr. Deputy-SpealLer; Is ready-made 
clothing other than dhotis and saris 
taxed at present?

Shri C. D. Deslumikh: No; it is not
taxed.

Shri Sinhasaa SiBgli: Not so far
^ e d ,

Shri C. D. Deshmukh: Because it is 
not “cotton cloth”.

Mr. Deimty-Speaker: I am not talk
ing of the Bill. Was it taxed last 
year?

Shri C. D. Deshmukh: The position 
is the same as in the Bill.

Mr. Deputy-Speaker;: This adds to
the duty, and therefore, this requires 
the sanction of the President.

Shri Sinhasan Singh: So far as the
definition goes, I think for the first 

time this is being exempted. Under 
the Cotton Cloth Movement Control 
Order, 1943 ready-made cloth was ex- 
en^ted from movement, not from 
taxation. Nowhere do I find that 
ready-made cloth was ever exempted 
from duty. Here a new definition of 
“cotton cloth” is being given.

Mr. Depuly-Speaker: 1 have got a 
doubt regarding this matter. I would 
like that to be explained. We will 
assume that under the Tariff Act or 
Excise Duties Act certain duties are 
impose. Some exemption is sought 
to be given in the Finance Bild of the 
cMitrent yeai*. jThen, is it not open 
to any hon. Member to say this ex
emption ought not to be given? 
Would it mean imposition of a 
duty which is not in existence?
I »m not talking of a case where, for 
the first time, a duty is sought to be 
imposed. Generally, cloth is liable to 
duty, and a particular variety of cloth 
is sought to ,be exempted. Now, if an 
hon. Member opposes it, would that 
also require the sanction of the Pre
sident, because it is only containing 
the existing duty and not imposing 
an additional duty or a tax. I would 
like to have some clarification cn this 
point. '
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Shri C. D. Deshmnkh: There is no 
existing duty on this.

Mr. Depnty-Speaker. On all cloth?
Shri C. D. Deshmnkh; On this ex

empted article. On cotton cloth there 
is duty. On the exempted article there 
is no duty.

Mr. Deimty-Speiker: Is it exempted
for the first time now, or is it already 
exempted?

Shri C. D. Deshmnkh; It has always 
been exempted.

Mr. Depaty-Speaker: If it has al
ready been exempted, it will be an 
imposition.

Shri Sinhasiui Singh: Here for the 
first time we find that cotton cloth is 
defined, and through that definition 
exemption is being granted to ready
made cloth.

Mr. Depaty-Speaker; Apart from 
this definition  ̂ if it has been said that 
cotton cloth shall not include ready
made cloth for this purpose, it serves 
the same purpose.

Shri Sinhasan Singh; By defining 
cotton cloth, we are proposing to give 
exemption to certain types of 
cotton cloth.

Mr. Depnty-Spcakcr: The same pur
pose could be achieved even without 
the definition by saying the following 
cotton goods shall not be liable to 
duty. Therefore, the existence of a 
definition does not make a difference. 
I only want to know the substance. 
Ready-made clothing other than 
dhoties and sarees have been exempt
ed even without this Bill.

Shri Sinhasan Singh: If they are
exempted already, there is no neces
sity for handloom cloth being exempt
ed here. If they are exempted al
ready, why should they come again.

Then I want to know imder what 
Act handloom cloth has been exempt
ed. They have been exempted, but 
still they are coming here. Here we 
find that cloth manufactured partly 
from cotton and partly from wool, 
and cloth manufactured partly from

cotton and partly from rayon are 
exempted. So many exemptions are 
being given through the definition.

Mr. Depnty-Speaker: So far as this 
point is concerned, I am afraid I will 
have to say that this amendment is 
out of order for this reason.

Shri S. G. Parikh (Mehsana East): 
I want one clarification.

Mr. Depaty-Speaker: Let me dis
pose of this. There are a number of 
amendments saying that one or other 
of these exemptions should be remov
ed. Mr. Sinhasan Singh’s amendment 
is regarding one item. Other hon. 
Members have tabled amendments 9, 
14 and 21 that items (i) to (viii) 
which are exempted should be ex
cluded from the definition of cotton 
cloth, i.e., they must me removed, 
therefore duty must be imposed on 
them also. The Finance Bill which 
imposes the duty year after year 
does not want to impose a duty on this 
particular type of cloth. But the hon. 
Member wants to impose a duty on 
this cloth.

Shri Sinhasan Singh: It is not like 
that. If I may be permitted to say 
why I want this. . .

Mr. Depnty-Speaker; I have heard 
the hon. Member sufficiently. How 
long am I to hear the hon. Member?

Shri Sinhasan Singh; If ready-made 
clothing is to be exempted from 
duty, the result would be that all the 
mills -would take to making ready
made clothes, and thereby get exemp
tion. They will thus take away the 
work of the tailors and the middle
men, and deprive them of their work.

Shri C. D. Deshmnkh; He is now
arguing on the merits of the case. I 
said that there was at present no duty 
on this. Now, that follows from the 
definition of cloth in the First Sche
dule of the Central Excises and Salt 
Act, 1944, and item (i) in that defini
tion is ‘ready-made clothing other 
than dhotis and saris*. That defini
tion still continues. If the hon. Mem
ber is under the impression that we 
are introducing an exemption for the
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first time by a definition, he has some 
sort of a point, although I do not think 
it is a valid point. Whatever we may 
do, we say the following is exempted, 
according to our proposals. If you 
wish to remove that exemption, then 
you are imposing taxation on that 
particular article, and in that case, I 
would appeal to you to say that that 
is out of order. If you do hold it in 
order, then, of course, I am going to 
oppose it on merits.

Shri Sinhasan Singh: This will lead 
to labour unemployment.

Mr. Depnty-Speaker: Any taxation 
measure, whether it is introduced by 
a Bill or by way of an amendment to 
the Bill by hon. Members, always re
quires the sanction of the President 
My view in this case is that this 
amendment seeks to impose a duty 
on cotton cloth, whether it is exempt
ed already or not. The Finance Bill 
makes some proposals for taxation, 
and any hon. Member could seek to 
reduce the tax, without the previous 
sanction of the President, and say 
that the tax should be reduced from 
one anna and six pies to six pies as 
Shri Nambiar has done, or that fine 
cloth or superfine cloth should al
together be exempted from taxation. 
In this manner, it is open to this House, 
without any sanction of the President, 
to reduce "the duty. But when the Bill 
contemplates exemption from duty on 
any particular category, including it 
under taxation or removing it from 
the exemption provided will amoimt 
to imposition of duty on that parti
cular article, and as such, it requires 
the previous sanction of the President.

Rule 118 of the Rules of Procedure 
and Conduct of Business says:

“If any member desires to move 
an amendment which under the 
Constitution cannot be moved 
without the previous sanction or 
recommendation of the President, 
he shall annex to the notice re
quired by these rules such sanc
tion or recommendation convey
ed through a Minister and the no
tice shall not be valid until this 
requirement is complied with:

Provided that no previous sanction 
or recommendation of the President 
shall be required, if an amendment 
seeks to—

(a) abolish or reduce the limits 
o f ' the tax proposed in the 
Bill or an amendment, or

(b) increase such tax up to the 
limits of an existing tax.”

So, on both groimds, namely what the 
hon. Minister has stated, and this 
rule I am going to rule this amend
ment out of order. Even if the 
hon. Finance Minister had not 
advanced his point, I would have 
had to rule it out of order. Supposing 
the hon. Finance Minister wants ta 
give exemption to a particular arti
cle under this Bill, while there is al
ready an existing tax, then it Is opea  ̂
to hon. Members, without the sanc
tion of the President, to raise it to the 
existing level. But as it is. even with
out this definition, the exemption is 
already being granted, and by means 
of this amendment, the hon. Member 
seeks to impose a duty for the first 
time on that article, which -would 
require the previous sanction of the 
President. So, on both these grounds,
I rule this amendment out of order  ̂
as also similar amendments Nos. 9,. 
14 and 21.

Shri Ramji Verma (Deoria Distt.—  
East): I beg to move:

In page 4, line 6, for “Six pies*  ̂
substitute “Three pies” .

In page 4,—
(i) omit lines 28 to 35; and
(ii) in Unes S6 and 38, for “ (2)” 

and “ (3)” snwstitute “ (1)” and
“ (2)” .
In page 4, line 43, omit “sandals  ̂

chappals” .

5FT ^

• I T ^ t w  vS’TTOT 11
1 ^  qr ^  ^
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[Shri Ramaji Verma]

^  3̂ 7: ^  ^
^  f  sniT sTTT ^
Tc ^  3rrr ^

I JtTT 3rr#r * t
f% ^  sfV?; ^

sftr ^ 1

t w  ^ ^  I

qita: ^  2T51 ^  ^
% *TT, 3ftr ^ RT

% qr 3rrr ^  ^  %f%q-
•^NK^I 3ft?;

3?TT ^ sftr >i*l«in
% ^rt I 3nr ^

ffr^rd ^  3TT# ?iT^ % 
3T#5^ % ^ f  f% arrr
^  T̂T̂  % TT ̂ n»ft 4)1 ̂ *T, ^RT H)î H
4fir q̂*i 3rtr 'R  t w  5̂̂ T t| f  I
*  ^  =^7^ «nr srq# ^

^  3t4  f% 3TPT aff^
v̂fPT T?! 2TTO *T ^̂ l|q

A STR^  ̂ ^  arn^ ^T^gr ^
^  3TT ^  I  f% t w  ^5Trm, arrr^

t ;  vft ^ ^  3nn:
3TFr 5TT ?T ^ f  1 ^  ̂  ̂ IT
^FtM I ^  ^ TT̂  f,
"5  ̂ ^  w f e t
5F5cr 2T5  ^ f% STFT  ̂ qrf 5Ft

TT TK  ̂TTf I
^  ^  3ITOT ^  ^  t  1 4* 3T<T#
irrf % ^ ^  ̂ 715^
^  I PtPteT̂  t  3TFT

w # ^ T | t 3 f t r  I

r̂nr̂  s m  ^  ^  sf?| ^  arnr 
^T̂  ^  I w fe ’̂  ^ # q*̂  f ^ "
^  itcPTT ^  ^

Shri Jhulan Sinha (Saran North): I 
bieg to move:

In page 4, line 40, after “defined in*' 
insert “part <i) of clause m of section
2 of*. •

The position as in the Finance Bill 
is that footwear produced in any fac
tory where power is employed and 
where the number of workers is ten 
or more, is liable to taxation. Similar
ly, footwear produced in any factory 
where twenty workers or more are 
employed, but where power is not 
employed, is also liable to taxation. 
This is the position as it obtains in 

 ̂ this Bill. What I beg to suggest is 
that footwear produced in any factory 
where power is employed, (as defined 
in part (i) of clause (m) of section 2 
of the Factories Act), should certain
ly be liable to taxation, while that 
produced in a factory where power is 
not employed, should be immune from 
taxation, whatever be the number of 
workers employed there. This is my 
proposal for the consideration of the 
Finance Minister.

Mr. Depaty-Speaker: The hon. Mem
ber wants to confine this taxation only 
to factories where power is used.

Shri Jhulan Sinha: Yes. that is
what I want. The grounds on which
I am making this submission are as 
follows. Firstly, the hon. Minister has 
given an assurance on page 30 of his 
Budget speech, that he would exempt 
the products of cottage industries 
completely from taxation.

The second ground is this. The 
total income from this source of taxa
tion has been estimated by the hon. 
Finance Minister to be Rs. 80 lakhs 
only, as given in the Budget. Since 
theft, he has made a number of con
cessions m this respect and I am sure 
of a result of these concessions, the 
onuMjnt will be lessened all the more.
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So the amount involved is, accordmg 
to my calculation, about Rs. 50 la l^  
or so.

The third ground that I would urge 
is that the class of people likely to be 
affected by this provision of the Bill 
is the class of shoemakers, mostly 
Harijans. This class has always claim
ed, and received, sympathy from all 
sections of this House, and if this 
concession is extended to this class, it 
will be all the more grateful and will 
appreciate it all the more.

There is another thing. The nimi- 
Ijer of workers engaged in the leather 
industry is about 6 lakhs. Out of them, 
most of them are imrecognised and 
there is already a movement on foot 
for organising these people on 
co-operative society lines. If this 
exemption is not given to this 
class, I am afraid the co-operative 
societies will have to consist of groups 
with less than 49 workers, a concession 
which the hon. Finance Mifiister has 
just announced. So in order to give a 
fillip to the' movement for organising 

this class of shoe^makers on co-opera
tive lines, the amendment that I havte 
proposed will be very helpful. ,

Mr. Deputy-Speaker: I have to ap
portion time. I have to app'y the 
guillotine at 12-15.

Shri Jhulan Sinha: Only one minute 
more: '

Mr. Deputy-Speaken One hon. Mem
ber cannot go on taking all the time.

Shri Jhulan Slnha: No, I do not pro
pose to.

Mr. Deputy-Speaker; Mr. Bansal.
;Shrl Jhulan Sinha: In the end......

Mr. Deputy-Speaker: I am racing
against time.

Shri Jhulan Slnha: I have only one 
more submission to make to the hon. 
Finance Minister. If at all he insist̂ s on. 
realising this tax from this class of 
181 PSD.

people, I hooe he will bear in mind
the following lines of the Sanskrit
poet Kalidas:

T# 111
Shri Bansal (Jhajjar-Rewari): I bez 

to move:
In page 4— 

omit lines 9 to 19.

1 3fk anf ^
^  <TT 3ft ^  ^  ^  t,

f  arPTRT ^
t  ^  SPT '€!•

^  ferr aftr 3T>R
t  ^  ^ ^  ^

vftw  ̂  ̂̂ <11 aTl<

^  % sr=3T 3rm i ^
iT ^

^  qin I ^ 317̂
qr ^  ^ i

<̂HÎ I % 5fr ^
3n?ITf, WTT ̂  5PT *1̂  'A‘ii'11

arnr ^  ’tt ^  ’htt ^
iTfT % 5|ft aftr ^

lT?r f ,
^  I 3T̂

^ ^  ^

5̂PT ^  ^  ^ 'dd-
qf% 3rT5ĵ  ^  iTff qr 
'T W  ^  t
t ftr ITT, ^  3Tk IT?

iT>ftaRi5W«rrfvtTV 
an^ ^  #  ftr am r

^  ^  3f\r IT? ^  anm?r
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^  ’TT t  ^  ^
^  ^  ^  «ft?T

m sfiĉ rfST >ft fiT%»TT afir sfr ̂  ^  
+l<«Hc!R f  ^  I

 ̂3TJ fT# f% anSRTW 3ft JT̂
rra' 3Ĵ  ^  ^  ^
aftr oM'ri ’ft f% ^

t , *niT ^  ^ 'T T  ^  
arRt̂  ^  ?!nT% f , ^  ^  5T̂
t  ftr f?: ^  ^  %

^  n atPTT =̂ rf̂ , ^
^  5Tft t I JT? rft Ri4r̂  ^  m̂rr

^  «tT ^  ^  ^

ĝ tvW W  ft? »TT̂ % anw
afk 5T f̂ nrfrT'TT ^  ^
=9rrf̂ , t  ^  4̂ir'ft+
5tff girsim- f r  ^  ^  'tt

an̂ TFT ^  55^ ^  I
#9rr5W  ft>

^ 5 f3R% TRt 'T̂ t̂?T %
1><«! f̂*t ^  'TT ^  »ŷ  «<l<il I

# 3T? ̂ T̂?rr i  f% 5tt
(qV 3nr wf T B ^

wft ^   ̂-?t f , ^  iTf pn
f̂ PT «l«n % ’Tty ol« JIT ^tf^ 
^  ^  ^  ^  ^  I

arPT  ̂ 5?TT3; fV sR- T ^  ^  
qi«l ^  *r§ SfT *1̂  ?fV'»i<î  TT
wT\*ri ^ ^ ^di ^^ n̂PT̂
#  w  fe r  #  « t  3R- 7̂!TT

f  ^  fftf ^  ^
, «i»ii'ii •̂ 1%*! n»if)̂ i rt)<ri ^«if*)i»fi +<H 

^^m^rrsrtram^
% ^  9X  ̂% 'feJli *flA 3'TPr I

wrm 5ft ^  ?spt ^ i

JT5 ^  1 ^  f  %  T̂Wf
^  ^  *nrr

%TT t  t r  ^  5 t
t̂'<«M ^  ^  f  sft"

fV 3fT*r «1<i «(tî  f , *T̂ IT t̂?
P̂T ̂  +<«» 5 ^  *TTW ^  *̂11̂

f  ^  3fk ?!TTT̂ r #  f*T
t  % ̂ ?r 3T5# f̂ ?ir ̂  in^ ^̂ T?rr 

t  3fk ^  >rr?y ^  jRt̂  ^  >wjKM< 
Jiflf ^  ^ [ciid< anftr ?rriflf ^  
5 ^ #  t̂«il
i%^+K<s)H T̂fff ^  Jit w  ^ nr 
^  T̂PR #■ ^  wvshfi JTff ft»ft afk 

^  ^ i r ^  t  ftr iiTT
^  w tw  I  ^  ^̂ tVTT VT% t

% ?TT*r gT«T 3TR 
^  ?reji eiipt flr?!n% f

f , -sti'n'l ^  ^ r f^  I
(TO B ^aiw m ’nrr

%TT «̂ i1q'i 33Kt ̂ TTT % Ps(rtl4>
^^rrar t  5fTW,
r̂̂ rc # Ĥ̂ rii  ̂ am *rrr iTf 

^  ?ft gm 3ft 
t  ^  srff T? I grrr #  
«rm ^  11 i^ f^ M tari
t  ^  ^  T̂TTt t  ^  f̂ R7T̂  ^

3|1t  '̂scri’ iftitt Viift^
f  ^3^ «)+K ^  W I
Shri s . G. Parikh: I just want to

have a clarification. I find that in the 
definition ‘coarse cloth* is defined as 
below 26S. But according to the 
Cloth Control order, above 18S is 
considered ‘medium*-. Now, the export 
duty is levied on coarse cloth at 10- 
per cent. Is it the intention of the 
Government to levy the tax on cloth 
below 26S exported? This is likely 
to lead +o several difficulties. He him
self has adopted the definition of 18S
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and above for export of cloth. So I 
request for clarification from the hon. 
Finance Minister. It ought to be 18 
and not 26.

Shri C. D. Deshmnkh: It is 17S. It 
is a printing mistake.

Shri S. G. Partt*: Thank you.
Regarding rayon, I have already 

stated that the duty is levied at the 
yffong end. My friend, Mr. Bansal, 
just pointed out that the import duty 
ought to have been increased. I do 
not agree with that. On the contrary; 
there are certain factories in India 
whose profits are staggering. They 
would have made enormous profits in 
the last one year or two. As the Gov
ernment has a policy of excise duty, 
let those yarn producers pay the ex
cise duty. You will be surprised to 
learn that one of the factories made 
a crore of rupees in one year, and 
if they have to pay some excise duty 
on yarn, at least the consumers as 
well as the ordinary weavers will not 
have to suffer. I had already pointed 
out this matter in my speech during 
the voting of Demands for Grants 
der the Finance Ministry. I would 
earnestly request the hon. Finance 
Minister to look into the matter.

Shri Sinhasan Sini^

Mr. Depaty-Speaker. I have al
ready heard Shri Sinhasan Singh.

Shri SinhaBan Singh:
other amendment.

There is an-

Sir. Deimty-Speaker: I gave him 
an opportunity once and for all. Be
fore I call upon the Finance Minis
ter to move his amendments, I shall 
place before the House the amend
ments so far moved:

In page 3, lines 41 and 42,—

for “One anna and six pies” substi
tute “Six pies”.

In page 4, omit lines 1 to 8.
In page 4, line 6 for “six pies” mibs- 

titute “Three pies**.

In ^age 4 omit lines 9 to 19............
In page 4, line 24, after ‘^factory’*

insert—
“as defiiied in the Factories 

Act, 1948 (Act LXm  of 1948).”
In tiie amendment proposed by Shri 

C. D. Deshmukh printed as No. 39 
in the list of amendments, add the 
following at the end:

“and manufacturing more than 
100 tons of household and laim- 
dry soaps, or 50 tons of toilet 
soap or soap not otherwise speci
fied”
In page 4,—

(i) omit lines 28 to 35; and
(ii) in lines 36 and 38—/or

and “ (3)” substitute ‘‘ (1)” and 
“ (2)” .

In page 4, line 40 after “defined in*̂  
insert “part (i) of clause m of section
2 of/'

In page 4, line 43 omit “sandals, 
chappals,” .

Mr. Deputy-Speaker: Now. the
Finance Minister.

Shri C. D. Deshmukh: I beg to
move;

In page 4, for lines 10 to 19, substi
tute—

“Rayon or Artificial 
Silk Fabri include all Six pics T)cr
varieties of fabrics ma- square yard,
ntifiactured either who
lly or partly from the 
product commercially 
known as rayon or 
artificial silk but do not 
include anv fabric—

(i) containing any staple fibre;

(ii) containing less than 60 per 
cmt of rayon or artificial 
silk by weight, if mixed with 
cotton:

(iii) containing less than 40 per 
cent of rayon or artificial silk 
by weigjit, if mixed with any 
yarn other than cotton;
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[Shri C. D. Deshmukh]
(iv) produced or manufactured on 

a handloom;

(v) produced or manufactured in 
one or more factories by or 
on behalf of the same person 
in which less than twenty- 
five power looms in all are 
installed.”

This gives effect to the reliefs that I 
have announced already.

I beg to move:

In page 4, for line 28, substitute—
“ (1) Soap, household and laun

dry, in excess of the first one 
himdred and twenty five tons re
moved for home consumption on 
or after the first day of April in 
each financial year—”
In page 4, line 36, for “ (2) Soap, 

toilet” substitute:
“ (2) Soap, toilet, in excess of 

the first twenty-five tons remov
ed for home consumption on or 
after the first day of April in 

finanpial year.”

In page 4, for lines 40 and 41, subs
titute—

“17. FOOTWEAR, produced in 
any factory, including the pre
cincts thereof whereon fifty or 
more workers are working, or 
were working on any day of the 
preceding twelve months, and in 
any part of which a manufactur
ing process is being carried on 
with the aid of power or is ordi
narily so carried on, the total 
equivalent of such power not ex
ceeding two horsepower.”
As I said* the first two amendments 

concern the reliefs that I have already 
given and announced. In regard to the 
footwear.  ̂^ .

Mr. Deputy-Speaker: Is it ‘exceed
ing’ or ‘not exceeding’? It is said in 
the amendment: . .the total equiva
lent of such power not exceeding two 
horsepower.”

Shri C. D. Deshmukh: ‘Not exceed
ing.’

Mr. Deputy-Speaker: So, a factory 
will a small horsepower will also be 
taxed. Is that the idea? “Footwear 
produced in any factory, including the 
precincts thereof whereon fifty or 
more workers are working, or were 
working on any day of the preced
ing twelve months, and in any part 
of it a manufacturing process is be
ing carried on with the aid of power 
or is ordinarily so carried on, the  ̂
total equivalent of such power not 
exceeding two horsepower.” Is it ‘not 
exceeding’ or ‘exceeding’?

Shri C. D. Deshmukh; ‘Exceeding’ 
two horsepower. That is to say, if 
it is two horsepower or below, then, 
no tax will be levied.

Mr. Deputy-Speaker: Therefore,
*not’ is to be omitted.

Shri C. D. Deshmukh: Yes. ‘Not’
must be omitted. It is a typing mis
take.

Now, there is al§o another amend
ment—amendment No. 39, in my 
name. I beg to move:

In page 4, for lines 24 and 25, 
substitute—

“16. SOAP, manufactured with 
the aid of power in any form in
cluding steam, whether in a fac
tory ordinarily using such power 
or in any other factory where any 
process incidental or ancillary to 
the manufacture of soap in that 
factory is beirg carried on else
where with the aid of such 
power”.

That amplifies the existing definition.

Mr. Deputy-Speaker: Does this
give exemption even to big factories?

Shri C. D. Deshmukh: To every
factory. I will have to meet this 
point which hon. Members have made.

Pandit Thakur Das Bhargava: Does 
this amendment include ‘steam?’ This
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is in respect of factories for which 
originally, in the Finance Act, no 
mention has been made for the use 
of steam also.

Mr. Deputy-Speaker: Does the hon. 
Member want big factories to be 
exempted?

Pandit Thakur Das Bhargava: So
far as the Bill is concerned, the word 
is ‘power/ Now, the hon. Finance 
Minister wants to amplify it by in
cluding the word ‘steam* also.

Shri C. D. Deshmukh: It is clari
fying it. ‘Steam* is certainly power 
as much as anything else.

* Mr. Deputy-Speaker: That is only
a clarification. What he has already 
intended, he has clarified.

Shri Sinhasan Singh: What does he 
mean by ‘factory’? Does he mean the 
‘factory* as defined by the Factories 
Act? In the amendment moved by 
the hon. Finance Minister in respect 
of footwear, the word ‘factory* is 
different.

Mr. Deputy-Speaker: He will ans
wer the whole thing now. Should I 
ask him to answer this first? Or, 
shall I ask him to answer the points 
in due course?

Sliri C. D. Deshmukh; Since the 
hon. Member has raised this point, I 
might take it first. The word fac
tory* is defined in two different 
ways. One is *factory’ as defined in 
the Factories Act. That is: “Factory 

 ̂ means any premises including the 
precincts thereon where ten or more 
workers are working or were work
ing on any day of the preceding 

» twelve months,” etc. It is given in 
section 2(m) of the Factories Act 
Then there is another definition of 
the ‘factory* in the Central Excise 
Act. That means, “any concern manu
facturing any article of excisable 
duty is deemed to be a factory.** That 
is the second definition of factory. 
When we use the word ‘factory* with 
the accompanying words like “em
ploying more than 50 people** and so 
on, as in one of the amendments

which I have moved, it is our inten
tion not to use the definition in the 
Factories Act. Because we are deal
ing with the Excise Act, ‘factory* 
here means factory as defined in the 
Excise Act.

Mr. Deputy-Speaker: The Excise
Act is not a General Clauses Act. So, 
you might put it: **As defined in the 
Excise Act.**

Shri C. D. Deshmukh; It has al
ways been understood like that.

Mr. Deputy-Speaker: Those Hon. 
Members who are lawyers have rais
ed thit doubt.

Pandit Thakur Das Bhargava: Sup
posing only six persons work in a 
factory which has power—a factory 
which manufactures footwear with 
power. The amendment says, ‘fifty 
or more workers.* Then, will this 
come under the Factories Act?

Mr. Deputy-Speaker; The point is 
the Excise Act contemplates a lesser 
number of person^ constituting a 
factory. Is it the intention of the 
Government to apply this even to such 
factories?

Sliri C. D. Deshmukh: Only in re
gard to soap.

Mr. Deputy-Speaker: Then, let it be 
said so. The only point is: whether 
it is necessary to say ‘soap* as defined 
in such and such an Act, or to leave 
it as it is.

Shri C. D. Deshmukh: Such a
difficulty has not arisen before. Since 
we are now' dealing only with excise 
duties, I think one would argue that 
unless it is specified to the contrary. 
*factory* means factory as defined in 
the Excise Act.

Now, I shall deal with the general 
issue* that is to say, whether certain 
duties ought to be levied or not, like 
duties on cloth medium and coarse, 
because it is used by the poor. That 
is really repeating what was said, in 
the discussion on the consideration of 
the Bill. The duty on cotton cloth
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[Shri C. D. Deshmukh]
especially is a sort of duty that ex
tends almost to every citizen. It is 
almost as universal as the salt duty 
which for various reasons we are not 
imposing. Therefore, in a sense one 
might say that for purposes of 
revenue, apart from the fact that 
some part of the duty is intended to 
replace the removal of the import 
duty on imported cotton, this excise 
duty is intended to be paid by every
one. Therefore, the argimient that the 
poor should be exempted is no argu
ment at all.

Shri Nambiar: But they have not 
got the money to pay.

Shri G. D, Deshmnkh; I had given 
figures relating to tiiis yesterday, and 
I do not wish to repeat them.

Mr. Depaty-speaker: Is it intended
to give a fillip to the handloom cloth 
also?

Shri C. D. Deshmnkh; That is three 
pies separately. The major portion 
of the duty has no such intention and 
it existed even before. We have a 
special duty of three pies; that ap
plies to this, and it has the intention 
which you mentioned. Now I would 
like to say that the estimated revenue 
for 1953-54 inclusive of the cess is Rs. 
16.6 crores. What hon. Members say 
is: “Please forego this amount; be
cause poor people have to pay.”

Mr. Deputy-Speaker: From these
two kinds of cloth only. Hon. Mem
bers have tabled amendments res
tricting it to medium and coarse 
cloth.

Shri C. D. Deshmnkh: But a larger 
portion of the cloth produced is 
coarse and medium. Mudi of the fine 
variety is exported, on which a re
fund of duty is made. Therefore, I 
am sorry that I am not able to ac
cept the general suggestion that there 
ought to be no duty, or that the duty 
should be reduced very considerably. 
Then, as I pointed out the other day, 
on the 23rd March 1954, coarse cloth 
is not cloth that is used by the poor.

The categories that I mentioned then 
were tapestry cloth, bed-sheets, 
furnishing fabrics, drills, master- 
cloth, towels, canvas and so on and 
so forth. It is only when we start 
with the medium, that we come to 
dhotis and saris. The total produc
tion is about 4,000 million yards in 
this country and three-fourths of this 
production fall under the category 
mediimi. If I am asked to remove the 
duty from medium, then the bulk of 
the duty would have to be foregone.' 
That is why I am not able to accept 
any of the amendments made in this 
behalf.

Shri Sinhasan Sin^h: Coarse cloth
is being produced out of warp. The 
dhotis which the poor people wear 
or khaddar dhotis are never more 
than 15 or 16 coimts.

Mr. Deputy-Speaker; But, Khaddar 
is not taxed.

^iri Sinhasan Sinfh; The tapes
try cloth which he mentioned is made 
of 26 counts.

Mr. Depnty-Speaker: The hon.
Member cannot speak again.

Shri Sinhasan Singh: I am only
appealing to him.

Shri €. D. Deshmnkh: I gave figures 
relating to this the other day. I for
get it at the moment.

I was going to deal with one point 
which the hon. Member made. Al
though you had ruled it out of order,
I was going to mention it. So far 
as ready-made cloth is concerned, in 
view of the observations made by the 
hon. Member we are prepared to . 
examine the position. At the moment 
there is nothing that we can do. Nei
ther he nor I can do anything, unless 
the President’s recommendation is 
tiiere.

The problem that he has drawn 
attention to is this. If exemption is 
given to ready-made cloth, then many 
mills may organise a trade in ready
made cloth and drive out many
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households who make this cloth and 
tailors of their trade. I am only say
ing that is a fresh problem that has 
arisen. In view of what the hon. 
Member has said, I say that it 
deserves consideration. What we 
shah be able to do is another matter.

Shri Gadgil (Poona "Central): That 
was what exactly happened when 
import of ready-made cloth was 
allowed on a scale larger than what 
was justified, with the result that 
many tailors went out of commission 
in Calcutta.

Shr. C. D. Deshmukh: That only
lends force to the contention that this 
problem ought to be examined.

Mr. Deputy-Speaker: What about
the reduction of duty?

Shr: C. D. Deshmukh: I am afraid 
I am not prepared to accept any of 
the amendments in regard to reduc
tion.

Then there is a small printing mis
take on page 4 of the Bill. In the 
definition of medium cloth instead of 
27S it should be 17S; in the definition 
o f coarse cloth instead of 26S it should 
be 16S.

Then in the amendment which I 
have submitted regarding the defim- 
tion of Rayon or Artificial SUk Fabrics 
in item (i) for the words “any” I 
would like to substitute the words 
'“containing wholly” .

I may take artificial silk again. I 
can only repeat the two arguments
I had against the imposition of an 
import duty. The analogy that since 
soda ash is considered as a raw 
material art silk yarn should also 
be regarded as a raw material is 
misleading. In any case my main 
arguments are two. According to 
my information, if we were to impose 
an import duty or increase the im
port duty on art silk yarn. ther. the 
smaller factories which we have 
exempted would have to pay more. A 
fresh problem would be created for 
them. The other one is from the 
revenue point of view. I know that 
a factory is likely to be opened at 
Nagda. Their programme of pro

duction is such that within a year or 
two the coimtry will be producing 
perhaps all the artificial silk yam 
that it needs and perhaps more, so 
that we will gsiin nothing by putting 
an import duty. Ex hypothesi there 
will be no imports and no revenue. 
That is my reason for not being able 
to accept the amendment moved by 
Shri BansaL

Now I come to footwear. In the 
case of footwear I know there exist 
large establishments which produce 
quality footwear without the aid of 
power. They can hardly be regarded 
as cottager industries and therefore 
we have made a distinction between 
footwear and soap. The two indus
tries are different. I myself feel that
1 have gone to the farthest extent 
possible in meeting the diflicidties of 
cottage industries engaged in the 
manufacture of footwear. Of course, 
the danger of splitting factories 
£md establishments and so on 
will exist whatever limit one pres
cribes. But, on the whole, I 
have not received any complaints in 
regard to footwear except the com
plaint which I am now meeting by 
giving exemption to factories and 
small cottage industries where the 
nimiber is below the number we have 
suggested and where though the 
power is used, that power is less than
2 h.p. Having done that, I feel that I 
have done all that I could in giving 
relief to this particular industry and 
therefore, I am not able to adtept any 
amendments contrary to the scheme 
that I have accepted.

Now, that leaves soap. That is a 
difficult case. As I said, we do not 
bother very much about the word 
‘factory’ because we had exempted 
the quantities and therefore, we 
thought whatever factory it was, that 
relief would reach these factories. 
Pandit Thakur Das Bhargava has sug
gested that, in many of these fac
tories. production of laundry soap 
does not extend up to 125 tons—in 
small factories which the hon. Mem
ber had in mind— b̂ut perhaps the 
toilet soap that they do produce is
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more than 25 tons. I have not been 
able, within this short notice, to find 
out what precisely the financial con
sequences of changing this scheme'will 
be, but I assume that the hon. Mem
ber knows the problem perhaps much 
more than I do. The trouble with 
all these new excises is that, before 
the tax is actually thought of or im
posed, many open enquiries cannot 
be made, and that is my excuse in 
not being au fait with the burden on 
each of these industries and that ex
plains why I have had to make 
changes. If it is an old excise, then one 
is in possession of a large number of 
figures. Therefore, believing that the 
hon. Member knows more about it 
than the information at my disposal,
I am prepared to accept that amend
ment of his— t̂hat is to say, 100 for 
the laimdry soap and 50 for the toilet 
soap. As I said, I do not know what 
the financial effect will be, but I must 
face it; and if that is done, I do not 
think it is necessary to change the 
definition of a factory...

Pandit Thaknr Das Bhargrava: Even 
then you should change the defi
nition of factory; such factories are 
run by very ordinary people who can 
hardly make both their ends meet.

Shri C. D. Deshmnkh: My point is 
that if these small factories which 
produce less than 100 tons of laundry 
soap and less than 50 tons of toilet 
soap, they are not touched. There
fore, in these factories, even though 
three or four people work but they 
produce 500 tons of soap, I see no 
reason why they should be exempted. 
The hon. Member ought to be content
ed with the quantitative limit on the 
total quantity of soap which is pro
duced by these factories.

Pandit Thaknr Das Bhargava: This 
is quite satisfactory

Shri C. D. Deshmnkh: I think I
have dealt with all the amendments 
moved by hon. Members either direct
ly or indirectly, and therefore. I move 
my own amendments and oppose the 
others excepting the one that I have 
accepted.

Shri Tek Chand rose—
Mr. Deputy-Speaker: Order, order.

That clause stands over. We are now 
dealing with Clause No. 8. Let me 
put the amendments moved by the 
hon. Minister to the vote of the House 
and then I will come to the other 
amendments.

The question is:
In page 4, for lines 10 to 19 substi

tute—
“Rayon or Artificial 

Silk Fabric include all 
varieties of fabrics 
manufactured either Six pies per 
wholly or partly from square yzr:l 
the product commerci
ally known as rayon or 
artificial silk, but do 
not include any fabric—

(i) containing wholly staple fibre;
(ii) containing less than sixty 

per cent, of rayon or arti
ficial silk by weight, if mixed 
with cotton;

(iii) containing less than forty
per cent, of rayon or arti
ficial silk by weight, if mixed 
with any yam other than
cotton;

(iv) produced or manufactured on 
. a handloom;;

(v) produced or manufactured in 
one or more factories by or 
on behalf of the same person 
in which less than twenty- 
five power looms in all are

' installed.”
The motion was adopted.

12 N o o n

Mr. Deputy-Speaker The question
is:

In page 4, for line 28, substitute— 
“ (1) Soap, household and laun

dry, in excess of the &st one 
hundred and twenty five tons re
moved for home consumption on 
or after the first day of April in 
each financial year—”.

The motion was adopted.
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Mr. Deputy-Speaker: The question

is:

In page 4, line 36, for “ (2) Soap, 
toilet” substitute—

“ (2) Soap, toilet, in excess of 
the first twenty-five tons removed 
for home consumption on or 
after the first day of April in each 
unancial year.”

The motion was adopted.
Mr. Deputy-Speaker: The question

is:

In page 4, for lines 40 and 41 subs
titute—

“ 17. FOOTWEAR, produced in 
any factory, including the precincts 
thereof whereon fifty or more 
workers are working, or were 
working on any day of the pre
ceding twelve months, and in any 
part of which a manufacturing 
process is being carried on with 
the aid of power or is ordinarily 
so carried on, the total equivalent 
of such power exceeding two 
horsepower.’*

The motion was adopted.
Mr. Deputy-Speaker: All the above 

four amendments to clause 8 are car
ried. Now we come to amendment 
No. 39 moved by the hon. Minister. 
The question is:

In page 4, for lines 24 and 25, subs
titute—

“16. SOAP, manufactured with 
the aid of power in any form in
cluding siteam, whether in a fac
tory ordinarily using such power 
or in any other factory where any 
process incidental or ancillary to 
the manufacture of soap in that 
factory is being carried on else
where with the aid of such 
power.”

Thfi motion was adopted.
Mr. Deputy-Speaker: Now we

shall take up other amendments. There 
are two formal corrections. Hon. 
Members may kindly follow. At page

4, in line 3 of sub-clause (3) imder 
‘Medium cloth’ for the word “27S”,. 
the word “17S” may be inserted and 
then under ‘Coarse cloth’ on the same 
page, sub-clause (4), the word “16S” 
be inserted in place of “26S”. These 
two corrections relating to the counts 
are carried.

Shri Nambiar: Amendment * Nos.
15, 24 and 36 be put together.

Mr. Deputy-Speaker: They pertain
to what? The House must have an 
idea. By amendment No. 15, he wants 
that medium and coarse cloth should 
not be taxed. Amendment No. 24 
relates to soap and amendment No. 
36 seeks to reduce the duty on fine 
cloth from one anna and six pies to 
six pies. The question is:

In page 4, omit lines 1 to 8.
The motion was negatived,

Mr. Deputy-Speaker: The question
is:

In page 4,—
(i) omit lines 28 to 35; and
(ii) in line 36 and 38, for “ (2)”  ̂

and “ (3)” substitute “ (1)” and 
“ (2)” .

The motion was negatived.
Mr. Deputy-Speaker: The question

is:
In page 3, lines 41 and 42 for “One 

anna and six pies” substitute “Six 
pies.”

Some Hon. Members: The ‘Ayes’
have it.

Mr. Deputy-Speaker: Hon. Members 
who say ‘Aye* will kindly rise in 
their seats.

The number is 37.
Those against will kindly rise in 

their seats. By an overwhelming 
majority the motion is negatived.

The motion was negatived.
Mr. Deputy-Speaker: I shall now

put the other amendments.
Pandit Thakur Das Bhargava: I

have got a specific amendment which 
has been accepted by Government— 
No. 41.
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Mr. D^ty-Speaker: I shall put it 
separately. First, I shall put the rest 
o f  the amendments.

The que^ion is:

In page 4. line 24, after “factory” in
sert—

“As defined in the Factories Act, 
1948 (Act LXIII of 1948).”

The motion was negatXved.
Mr. Depvty-Speakcr: The question

is;
In page 4, line 43 omit “sandals, 

^diappals,” .
The motion was negatived.

Mr. Depnty-Speaker: The question
is:

In page 4 omit lines 9 to 19.
The motion was negatived.

Mr. Deputy-Speaker: The question
is:

In page 4, liilfi 6 for “Six pies” sUhs- 
^tute “Three ines” .

The motion was negatived.
Mr. Deputy-Speaker: The question 

is:
In page 4, line 40 after “defined in*’ 

insert “part (i) of clause ni of section
2 of.”

The motion was ne^tived.

Mr. Deputy-Speaker: Is Pandit
Thakur Das Bhargava*s amendment in 

conflict with any other amendment 
passed already?

Pandit Thakur Das Bhargava: No.
Mr. Deputy-Speaker: The question 

Is:
In the amendment proposed by Shri

C. D. Deshmukh, printed as No. 39 in 
the list of amendments, add the 
following at the end:

“and manufactiuring more than
100 tons of household and laun
dry soaps, or 50 tons of toilet

soap or soap not otherwise speci
fied”.

The motion was adopted.
Mr. Deputy-Speaker: The question 

is:
That clause 8, as amended, stand 

part of the Bill.
The motion was adopted.

Clause 8. as amended, was added to 
the Bill.

Clause 9 and 10 were added to the 
Bill.

Clause 4.—{Amendment of Act, 34 of 
of 1953)—Contd.

Bfr. Deputy-Speaker:* Is the hon. 
Minister ready with clause 4?

Shri C. D. Deshmukh: I am accept
ing Shri Tek Chand’s amendment 
(No. 35), except that the word 
‘clause’ has to be repeated before ‘ (g)*. 
It should read ‘clause (f) or clause 
(fi)*.

Mr. Deputy-Speaker: What about
his own amendment? Has he re
drafted it?

Shri C. D. Deshmukh: We nave
great difficulties in redrafting it. A 
large number of sections have to be 
mentioned there. Therefore, at the 
moment I would ask the House to 
accept my amendment as it stands.

Mr. Deputy-Speaker: Very well.
If any inconveniences are felt in prac
tice the Minister will come to the 
House. I shall put both these amend
ments to the vote of the House. I 
shall first put the hon. Minister’s 
amendment.

The question is:
In page 2, for lines 12 and 13, subs

titute—
“ (a) after sub-seciotn (2) of 

section 3, the following svjo-section 
shall be inserted, namely:—

'(3) For the avoidance of doubt, 
it is hereby declared that re
ferences in this Act to property
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passing on the death of a person 
shall be construed as including re
ferences to property deemed to 
pass on the death of such per
son/ ”

The motion was adopted,
Mr. Deputy-Speaker: Now I shall 

f>ut Mr. Tek Chond*s amendment 
which has been accepted by the 
Finance Minister, with the addition.

The question is:
In page 2. lines 21 and 22, for 
“under both clauses (f) and (g)'* 

^bstitute “either under clause (f) or 
clausc (g) or Imder both” .

The motion was adopted.
Mr. Depaty-Speaker: The question 

is:
“That clause 4, as amended, 

^and part at the Bin,”
The motion was adopted.

Clause 4, as amended was added 
to the Bill •

Clause 11.— (Certain duties of excise 
to apply to existing stocks also.) 

Shri K. K. Basa: I would suggest 
that the time may be extended.

Mr. Depaty*Speaker: We will finish 
the clauses and whatever time re
mains will be devoted to the third 
reading.

Is Shri Sivamurthi Swami moving 
liis amendment?

Shri Sivamurthi Swami (Kushiagi): 
No, I am not moving.

Psuidit Thakvtr Das BUargava:* I
l)cg to move:

In page 5, line 15, after “lying** insert 
'‘‘undisposed of*.

This amendment is a very short 
one. My point is that, when we are 
going to see that stocks lying in the 
mills are subjected to these duties, if 
the stocks belong to the factory. I 
am at one with the Finance Minis
ter in seeing that they are taxed. But, 
supposing some of these have already 
l>een sold and property passed on to 
other persons, then the stocks in

possession of other persons are not 
to be taxed. Therefore, the stocks 
tlat have already been d i^ sed  of 
before passing this Bill should not 
be taxed. It is not our purpose. We 
only want that the property belong
ing to the factory should be taxed. 
Otherwise, if you levy duty on the 
property of persons lying in the mills 
and do not levy any tax on the stocks 
lying at their houses, then that would 
be discriminatory. I, therefore, sub
mit that this amendment may be 
accepted.

Shri C. D. Deshmakh; I am not
able to accept it because obviously 
the Mover is vmder the impression 
that the manufacturers and not the 
purchasers are to pay the excise duty. 
Tliat is not correct, under Section 64-A 
of the Indian Sale of Goods Act. Also 
it will not be easily possible for us 
to make a distinction between stocks 
disposed of and stocks not disposed 

Therefore, I oppose thi<; amend
ment.

Mr. Depaty-Speaker: Shall I put it 
to the vote of the House?

Pandit naku r Das Bhargava: Yes.
Mr. Depoty-Spcaker: The question 

is:
In page 5, line 15, after “lying” in

sert “undisposed of”.
The motion was negatived.

Mr. Depaty-Speaker: The question
is:

“That clause 11 stand part of the
Bill.”

The motion was adopted.
Clauses 11 and 12 were added to 

the Bill.
First Schedale

SIM N. R  Chowdhary (Ghatal): I 
beg to move:

In page 5, line 38 for ‘ “Re. 1-12-3 
per lb.” and “Re. 1 per lb.” * ' substi
tute * “Re. 0-7-6 per lb. ” and “Re. 0-7-6 
per lb.” \

By this amendment I want that the 
import duty on betelnut should not 
be increased beyond the rate which 
wafs prevailing in 1952. Last year it
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^as raised by two annas, and we must 
note that even before that, the pre
vailing price of this commodity was 
very high. This is a thing which is 
used by an overwhelming majority 
of the people in our country and the 
middlemen were reaping a lot of 
profit from this commodity. This year 
the duty has been increased by as 
much as six annas and six pies per 
poimd and this brings it to more than 
Rs. 2 per seer. This is a duty which 
is about three hundred per cent, of 
the cost price in other coimtries. Last 
year when the duty was increased it 
was stated by the Finance Minister 
that it was intended to give a remune
rative price to the grower also. Re
garding the , help to the growers I 
would like to quote a remark made 
by the Arecanut Committee itself, 
where they say that the advantage 
of high price is not being obtained 
by the growers and the growers are 
not getting as high a price as they 
ought to get whereas the middlemen, 
the stockists and other persons who 
advance money to the growers are 
making huge profits. The Committee 
says:

“Owing to lack of adequate 
credit facilities for cultural and 
marketing operations the growers 
are generally compelled to dispose 
of their produce to the itinerant 
merchants even before curing 
them. There are a number of 
intermediaries, between the grow
ers and the consimiers and a 
substantial price paid by the latter 
therefore represents the cost o£ 
handling and the margin of pro
fits earned by the intermediaries.”

We know that while increasing this 
duty, at the same time, the Govern
ment is liberalising imports also. Last 
year, for the period from January to 
June, the import lifted was 33-1/3 per 
cent of half of last year’s import. 
Dviring the second half it was in
creased to fifty per cent, and for the 
first six months of the current year 
it has been increased to sixty per cent. 
How can the growers be helped in

this way? If you want to give an 
incentive to the production of thig 
commodity, then these committees 
could help the growers in a different 
way; they should provide credit faci
lities and there should be arrange
ments for extensive cultivation. But, 
the Government and the committee 
which is functioning for the last six 
or seven years are not doing this. I 
have gone through five or six 
reports of the committee and they 
make the same sort of reading; 
same kind of reports. The com
mittee generally meets only once 
m a year and I think most of 
the money that is spent on it goes 
on establishment charges. Except for 
opening certain nurseries and certain 
research cenftres. it is practically doing 
nothing and although it has been 
stated with regard to the object of 
this committee that they would consi
der ̂  the question of fixing maximum 
and* minimum prices nothing has been 
done. As regards the control on im
ports, the committee itself shows that 
they apprehend that there would be 
a loss of revenue to the Exchequer 
and only for that reason they would 
not recommend any such thing. It 
is very easy to imderstand the posi
tion and this year it has been made 
very clear that the Finance Minister 
is more interested in having revenues 
than really helping the growers. Of 
course, it is true that if the price is 
very high, a portion of it will be 
shared by the growers, but here it 
has reached such a stage that the 
consumption is likely to falT. It has 
been stated in one of the reports of 
the Arecanut Committee itself that 
due to heavy fall in the purchasing 
power of the people, already the 
traders are facing a slump. Last year 
we saw that in Calcutta, even some 
time before the Budget proposals 
were published, the price went high 
by as much as Rs. 40 to Rs. 50. It 
was rather a mystery as to how these 
people came to know that there would 
be an extra duty so that they could 
make huge profits. Although last
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year’s increase amounted to about Rs.
10 a maund, the price went high even 
earlier by as much as Rs. 50 and 
later on it did not come down suffi
ciently. So we find that the traders 
are making a lot of money. In 1952 
although the landed cost of this com
modity was about Rs. 37 it was selling 
at more than Rs. 90 and that was the 
wholesale price.

Mr. Depaty-Speaker: This has been 
argued at some length. There are 
other clauses also to be taken up.

Shri N. B. Chowdhifry: So, I oppose 
any further increase of import duty 
on this commodity because the price 
is already so very high. I find that in 
villages people are using so many 
other nuts along with this commodity 
and that sometimes leads to epidemic 
diseases.

f
Mr. Depaty-Speaker: Amendment

moved:
In page 5, line 38 for * “Re. 1-1-3 

per lb.” and “Re. 1 per lb.” ’ substi
tute * “Re. 0-7-6 per lb.” and “Re.
0-7-6 per lb.” ’.

Shri C. D. Deshmakh: I have dealt 
with this question generally in my 
previous observations. The hen. 
Member, of course, belongs to a dis
trict where arecanut is grown and 
claims that no advantage will go to 
the growers of arecanut It is too 
•early to say whether any advantage 
will go to them or not, but I never 
said that the exclusive intention of 
imposing this duty was to benefit the 
grower; that was one of the objects 
and last year, certainly, that was 
predominant. This year the raising 
of revenue is also an object and I 
have made a reference to the prices 
that existed before. I said that last 
year although the prices went up to a 
certain level, I think Rs. 150, they 
came down to Rs. 95.

Shri Punnoose (Alleppey): May I 
ask a question, Sir? Last year, there 
was a representation from the agri
culturists that the price is low. May 
I know whether this time there were 
representations from the arecanut 
growers that the price is low?

Shri C. D. Deshmakh: We have re
ceived no representations in regard 
to arecanuts at all. The only re
presentation I have received is in 
Sanskrit from Shri Surya Narayan 
Vyas who is the editor in V̂ikram* 
Karyalay, Ujjain.

Some Hon. Members: What is that?
Shri C. D. Deshmnkh: If you have 

a little patience.......
Mr. Depaty-Speaker: The whole

question relates to pan supari,
Shri C. D. Deshmakh: Prices went 

up last year and came down to Us. 
95. This time, as I pointed out, out 
of Rs. 35, we have tapped the pro
fits of middlemen to about/Rs. 20 
and the prices have risen by about 
Rs. 15. It is too early to judge whe
ther the prices will follow the course 
that they followed last year. On the 
whole, I do not think there is any 
case for reducing this except in ac
cordance with one amendment which 
I propose to accept. I do not know 
if the hon. Member is here. It is 
amendment No. 6 which says, for Re.
1-1-3, substitute Re. 1-0-6. I am ac
cepting that Amendment because we 
think that......

Mr. Depaty-Speaker: That amend
ment stands in the name of Shri R.
D. Mishra. Is he here?

Shri R D. Mishra (Bulandshahr 
Distt): Yes.

Shri C. D. Deshmakh: We are un
wittingly going against some under
standing in regard to the margin of 
preference. That is the only reason 
why I am accepting this. Otherwise,
I oppose the amendments.

I propose to quote what this gen
tleman has said.
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II

Mr. Deputy-Speaker: In the face
of this the hon. Finance Minister per
sists in continuing this.

Shri C. D. Deshmukh: There is no 
purchasing power; janajivanam is as 
hard as the nut itself.

ti
Then he say  ̂ 4

f W  ^ r
^  I

In reply this is what I said:

SPRTW sqr f̂lfa

ifhrr^^sPT ^  u

f ’̂̂ mrvnrk sFRrftr̂ ypT: i 
^fkCTRRW f̂tsPr

II

Mr, Deputy-Speaker: Beautiful. This 
must go into record. I shall first put 
amendment No. 26 for vote.

The question is:

In page 5, line 38 for * “Re. 1-1-3 per 
lb.” and ‘*Re. 1 per lb.” ’, substitute 
‘‘Re. 0-7-6 per lb.” and “Re. 0-7-6 per 
lb.”

The motion was negatived.
Amendment m>ade:

In page 5, Une 38, for “Re. 1-1-3” 
substitute “Re. 1-0-6” .

—[5Hri R. D. Misra]

Mr. D^ty-Speak«r: Shri Bansal*» 
amendment is out of order.

Some Hon. Members: He is also not 
in the House.

Shri A. C. Guha: Amendment*?
shown in my name are only formal 
verbal amendments. The Ministry of 
Law has suggested that these amend
ments should be formally moved sa 
that we may keep the structure of 
the Tariff Schedule uniform. Certain 
typographical mistakes entered into 
the proposals. •

Further amendment made :

In page 5. line 41,—
after “No. 28(12),” insert “in the 

third column the word, ‘revenue* shall 
be inserted, and”.

—[Shri A. C. Guha]
Further amendment made:
In page 9, line 13. in the colimm 

“Nature of Duty”—
for “Preferential” substitute “Pre

ferential revenue”.
—[5hri A. C. Guha]

Bir. Deputy-Speaker: The questioD
is:

“That the First Schedule, as 
amended, stand part of the BilL”

The motion was adopted.
The First Schedule, as amended, was 

added to the Bill.
The Second Schedule was added to the 

BilL
Thiid Schedule

Mr. Deputy-Speaker: The Third
Schedule. I find all the amendments 
to be out of order.

Shri A. C. Guha: There is one
amendment by me.,

Shri K. fL Basu; Is the Deputy 
Minister’s amendment also out o f 
order?

H r. Deputy-Speaker: I say, all the 
amendments of Shri V. P. Nayar. I
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do not have notice of the hon. Minis
ter’s amendment.

Shr: V. P. Nayar: What are the
amendments that have been ruled out 
of order^

Mr. Deputy-Speaker: Amendments
28, 29, 30 and 31.

Shri V. P. Nayar: Why?
Mr. Deputy-Speaker: They require 

President’s sanction.
Shri V. P. Nayar: I want to speak 

on them.
Mr. Deputy-Speaker: Let me first 

dispose of the other amendments.
Shri A. C. Goha: My amendment is:
In page 9, line 13.......
Mr. DepntyrSpeaker: That is in the 

First Schedule. That is passed. I 
do not find any other amendment. 
Shri V. P. Nayar’s amendments re
quire the President’s sanction. How
ever, he wants to speak on the Sche
dule.

Shri V. P. Nayar: My amendment
is not to raise the duty, in which 
case, I submit, the President’s sanc
tion will be necessary. My amend
ment takes away certain items on 
which there is excess duty as provid
ed for in the Schedule.

Mr. Deputy-Speaker: Let me see.
He wants to exempt these items from 
additional duty.

Shri V. P. Nayar: The object of
my amendment is not to exempt as 
such. If we ask for an enhancement 
of duty, it becomes absolutely neces
sary that we should get the President's 
sanction which is a very remote 
contingency. My object in moving 
these amendments is to focus the 
attention of the House on certain mat
ters in regard to the import of cer
tain articles about which Shri C. D. 
Deshmukh himself made reference in 
his reply the other day. I refer to 
three articles among them. They are 
soda ash, blanc fixe and sodium 
sulphide.

Mr. Depaty-Speaker: Let me first
dispose of these amendments. These 
are out of order unless I am other
wise advised by the hon. Member. 
These amendments want to delete 
certain items included in the Third 
schedule. The items are subject to 
an additional duty of 5 per cent. The 
effect of deleting the items would be 
not to include them in para (d) of 
clause 6 of the Bill which means that 
the additional -duty will be 25 per 
cent. Now, instead of 5 per cent, the 
additional duty will be 25 per cent. 
As this enhances the duty, this re- 
quii*es the President’s recommenda
tion for moving. Therefore, the amend
ments are out of order.

Shri V. P. Nayar: I can. however,
speak on that?

Mr. Depaty-Speaker: Yes. certainly.
Shri V. P. Nayar: In answer to a 

question recently— Î am si>eaking 
about the import of soda ash which 
the hon. Finance Minister said is a 
very vital requirement for India’s in
dustry . . .

Mr. Deputy-Speaker: Is it included 
in the Schedule?

Shri V. P. Nayar: Yes. Sir.
Mr. Depaty-Speaker: What is the

item?
Shri V. P. Nayar: I am imable to- 

lay my hands specifically on the items, 
but I think it is included.

Mr. Depaty-Speaker: What is the 
good then? So many things are in 
the Tariff Schedule.

Shri V. P. Nayar: I do not think
Mr. Deshmukh will deny its being in 
the Tariff Schedule.

Shri C. D. Deshmakh: Soda ash is 
28(4).

Shri V. P. Nayar: Thank you for
the timely help.

In answer to a question I find that 
although there are about 70 Hcence- 
holders— împort licences have been 
given to 70 persons—this year as a
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[Shri V. P. Nayar]
very special case import licences 'have 
been given on what is called an 
ad hoc basis to two firms. I know 
that the additional duty will affect 
th^e two firms also, but what I want
ed to point out to the House was that 
the hon. Minister for Commerce and 
Industry has revealed in answer to a 
question on the 12th April that 
are importing this soda ash for a 
total of about Rs. 20.74 lakhs of 
which about Rs. 14.5 lakhs worth 
are allowed to be imported by that 
international combine, the Imperial 
Chemical Industries. We are having 
a list of 70 names, but this year there 
was another process, and ad hoc pro
cess, by which you find two very 
peculiar licences having been given. 
The total worth, I may again remind 
the House, is only Rs. 20 lakhs, but 
the first name................

Mr. D^aty-Speaker: How are we
Soing into all that matter? We are 
not concerned with export and im
port. We are concerned only with 
the duty. The hon. Member may 
say this duty ought not to be levied, 
therefore reduce it.

Shri S. S. More (Sholapur): Will 
that mantram be enough?

Mr. Depaty-Speaker: I do not know. 
That is my ruling so far as this matter 
is concerned. It is not the same 
mantram for everything.

Shri V. P. Nayar: Although you
Tnay say the additional five per cent 
is levied on all articles, although you 
might cover all the imports by that 
rule, there are given these licences. 
T wanted to focus attention only on 
those specific matters. The first 
licence happens to be one for Rs. 
■99,000—about Rs. 1 lakh— ŵhich hap
pens to/be in the name of Messrs. 
T. T. Krishnamachari & Sons, Feroz- 
shah Mehta Road, Bombay. I leave 
it there for the inference of the House. 
The other day, the hon. Commerce 
and Industry Minister said imfortu- 
nately that if I was not satisfied with 
the reply given to me, I might seek 
remedy by writing a letter to Pandit

Jawaharlal Nehru, Prime Minister, and 
whatever reply he may give we might 
be satisfied with. That is why I want 
to bring this matter before the atten
tion of the House.

Mr. Deputy-Speaker: I know what 
has happened. So far as this matter 
is concerned, I must judge the rele
vancy as to whether licence ought to 
have been given to X, Y or Z. We 
are not concerned with that. We are 
concerned whether a particular arti
cle requires this duty or not.

Shri V. P. Nayar: Why I said this 
was if you give import licences to the 
known established importers and then 
change the duty it is different, but if 
you allow new-comers to come in and 
then you charge only 5 per cent, on 
them, that is a policy which goes 
against the interests of the State. That 
is my object in pointing out this ins
tance.

Mr. Deputy-Speaker: Whether this 
is necessary, whether it is one of the 
essential raw materials or otherwise— 
these are the considerations at this 
stage. Therefore, there is no need 
again and again to refer to this, how
ever relevant it might be. This is 
not the context in which we should 
refer to X. Y or Z. We are not con
cerned with them.

Shri V. P. Nayar: My point was that 
in giving licences on the ad hoc basis, 
instead of having them in the general 
category of being liable for 5 per cent, 
extra duty. Government should have, 
on the other hand, imposed some 
more duty which they have not done, 
because the additional import quota 
is granted, as the Prime Minister him
self wrote to comrade A, K. Gopalan, 
to break the monopoly of certain firms. 
I quite appreciate that stand, but do 
you think that the monopoly for 
breaking a monopoly is the monopoly 
of a Minister’s son? That is the point 
which I wanted to emphasize.

Mr. Depaty-Speaker: Somehow the 
hon. Member has got a way of bring
ing in things which are not quite
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germane to the issue. I am afraid the 
hon. Member has nothing more to 
say.

Shri V. P. Nayar: I want to draw 
your attention to two other issues re
lating to blanc fixe and sodium sul
phide. Sodiimi sulphide is also a very 
vital requirement for India’s industry, 
about which also the answer is only 
one ad hoc licence has been issued. 
But here the difference is this. There 
is what is called the imperial pre
ference, but here these articles are 
allowed to be imported from West 
Germany with of course a different 
set of -duty. This too again happens 
to be in the name of Messrs. T. T. 
Krishnamachari and Sons. This is a 
point which I wanted to bring to the 
attention of the House and also the 
hon. Finance Minister. Let him not 
advice us to seek our remedy as his 
colleague did from the Prime Minister.

Mr. Depaty-Speaker: Has the hon. 
Minister anything to say?

Shri C. D. Deshmnkh: I can have 
nothing to say on these things. As 
you said, these matters have nothing 
to do with the subjects which we are 
discussing today, whether, as you 
pointed out, the surcharge should be 
5 per cent, or it should be 25 per cent, 
whatever happens, to whomsoever any 
licence is issued. The proper oc
casion for bringing these matters was 
when the Demands were considered, 
and I believe the hon. Member did 
refer to them.

Shri V. P. Nayar: No, I did not.
Mr. Depaty-Speaker: Then« he

missed the bus.

Shri C. D. Deshmakh: Then he must 
take another opportunity in the future.

Mr. Depaty-Speaker: The question
is:

“That the Third Schedule stand
part of the Bill.”

The motion was adopted.
The Third Schedule was added to the 

Bill.
181 PSD.

Clause I was added to the Bill.
The Title and the Enacting Formula 

were added to the Bill.
Mr. Depaty-Speaker: The hon.

Minister.
Pandit Thakar Das Bhargava: Be

fore you allow the motion of the hon. 
Minister, may I very respectfully sub
mit that in moving my amendment, 
I made one mistake, and that was 
that the words “in any financial year” 
have not been included in the amend
ment.

Mr. Depaty-Speaker: He may move 
it in the third reading if it is only a 
formal and verbal amendment.

Shri C. D. Deshmakh: I beg to move: 
*That the Bill, as amended, be

Mr. Depaty-Speaker: Motion moved: 
“That the Bill, as amended, be 

passed”
Pandit Bhargava may move his 

amendment now.
Shri C. D. Deshmakh: The hon.

Member’s intention was merely to 
change the figures, not to change the 
period. Inadvertantly that period was 
left out All he now wants is to in
troduce the period.

Amendment made:
In the amendment proposed by Shri 

C. D. Deshmukh, (printed as No. 39 
in List of amendments) add the 
following at the end in substitution 
of amendment No. 41:

“when the soap so manufactur
ed in any financial year, in the 
case of household and laundry 
soap, is in excess of one hundred • 

 ̂ tons, and in the case of soap of 
any other kind, is in excess of 
fifty tons in the aggregate” .

—[Pandit Thakur Das Bhargava'l 
Mr. Depaty-Speaker: The amend

ment that has been now adopted is 
in substitution of amendment No. 41 
already carried to clause 8.

Each hon. Member will have five 
minutes.
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Shri Gadgil (Poona Central): To
intervene in the third reading is to 
expect hope to triun^)h over ex
perience. Fortunately, the Finance 
Minister has been a little more res
ponsive that enconrages the hope that 
next time he wiU be stiU more res
ponsive and reasonable. Fortunately 
the Bill now is a sort of middle of the 
road philosophy. I can well appre
ciate the Finance Minister’s anxiety 
not to prejudice or prejudge the find
ings of the Taxation Inquiry Com
mission. At the same time, one has 
to see what is the general atmos
phere or economic climate that is be
ing gradually developed. One has to 
say very regretfully that since in
dependence, the richer classes are 
getting a better deal, while the 
poorer classes are getting what 
may be described a raw deal. 
Year after year, since 1947-48, 
tax after tax on the rich people 
and business commimity has either 
been reduced or abolished, as for ins
tance, the excess profits tax, the 
capital appreciation tax, the dividend 
limitation etc., apart from the income- 
tax relief, and the several concessions 
given in the matter of depreciation, 
etc. In a poor country like ours, 
where poverty is abject and absolute, 
to encourage private industry with
out restraint or to allow private enter
prise to produce without restraint is 
to invite worse consequences of a 
capitalist economy. This would have 
been all right, if we were following 
a policy of complete idissez-faire, but 
we have now a policy in which we 
hope to add a few inches to the 
langoti or the loin-cloth of the poor 
man, a few more morsels to his in
significant menu, and a few mo^e 
square feet for his accommodation. 
We further desire that a few more 
mom^ts be added to his leisure, 
to enable him to add to hifp know
ledge to improve his mind, and to add 
an inch or two to his moral stature 
and personality. How is that to be 
made possible? It is no doubt true 
that he must stand on his own legs, 
and I appreciate the Finance Minis

ter, when he says that the poor man 
must pay. But at the same time, I 
want that there should be a balance 
bet)ve^n the poor man paying in- 
cUreqt taxes, and the rich man pay
ing direct taxes; let there be equa- 
Uty of, sacirifice. Let the poor man 
haye a complete picture of the society 
to be. We desire, according to our 
Constitution, that there will be no in
equalities of wealth, and therefore, 
we 'must take the major decision  ̂ of 
writing off the richer people as a class. 
You cannot expect to do this by a 
weak-lpieed policy of taxation, or by 
following the pattern of ^economy 
which you are . following today, 
You cannot ejqpect to harvest 
grapes by sowing grams. I $ay that
a, bold approach is necessary. A class
less society h ^  to brought about 

people who are very much cons
cious of tiieir own qlass» but I believe 
that sense of duty will triumph over 
self-interest, and considerations of 
progress over preservation. Your 
credit, namely that of the country, of 
Government, and the party that backs 
Government, will stand or fall by 
how much the Plan has succeeded 
or how much it has failed.

Shri S. S. More: It is already failing.

Shri Gadgil: Therefore, it is neces
sary to mobilise the financial resources 
of this country, and I am suggesting 
that anything over and above what 
is reasonable provision for the rainy 
day, must be secured by Government, 
either by way of loans, or by-way of 
straight annexation. Any economic 
surplus must not be lei  ̂ m the hands 
of private persons, for that nieans en
couragement of economic inequality. 
Therefore, it must be mopped up, and 
n\pbiUsed l̂ay QpyCTimxent, in ^ e  in
terests of the community as a whole.

I think everyone of us has an 
obligation to contribute morally and 
materialiy to the welfare of tiie na
tion. and I consiiier tliis to be a 
continuing obligation. There must be 
co-operation be^(^n tKc people and 
Government. In tact, the two bulls 
must pull together, so that eventually
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what they sow will be a systematic 
pattern, and a crop of happiness in 
the shape of supplies of goods and 
services will be available to every
one. *

But this is not possible, unless the 
instrument of implementation of this 
policy, nc^ely the administration  ̂ is 
adequate for the purposes in view. I 
see in the present administration, 
apart from other defects, an unbalance 
in terras of territory and langu^e. I 
want to illustrate this. In ^ e  All 

Radio, what Dr. Keskar has 
bera dping is very little. TJxere is 
not adequate representation for the 
Hmdi territory and the Hindi lan
guage, the Gajerati territory and the 
Gujerati Iwguage, and the Mai^thi 
territory and the Marathi language; 
the vested interests that have come 
since fifteen years ago still continue, 
but when Dr. Keskar is tiying to do 
sometliing, we are ‘ raising a howl 
about it.

There are certain defects in the 
P4an, but as I once swi, with all its 
faults, I love it, still because that is 
the only way to progre^ to th€ statfe 
of aSsdrs which we have in mind. If 
we have a well-thought out Plan, ade
quate finances, an efficient adminis
tration, and iw ple actuated by high 
moral purpose, I think our future Will 
be good. Indeed, if these things are 
there, the next year will unfold-----

Mr. Deputj-Speaker: The other par
ties also would like to say something.

Shri S. S. More: He is trying to be 
very progressive on eveh^t^g.

Mr. Deputy-Speaker: The hon. Mem
ber is making a first reading speech 
during the third reading.

Shri K. K. Basn: Within the short 
compass of time dt m̂  ̂ dfeposal, I do 
not think I will be in a position to 
do justice to the subject. In the 
course of his reply yesterday, the hon. 
lUinister stated that the poor man will 
have to shoulder the responsibility of 
builcUng up the nation. But he has 
fprgotten to say what capacity is left 
in the poor man to shoulder that 
responsibility. Just as Shri Gadgil 
said a little earlier, since indepen
dence, the richer classes have been 
given a number of tax concessions. I 
would not like to enumerate all of 
them, as my time is short. But I 
would add that in 1949, the Govern
ment brou^t forward a legislation to 
amend the Income-tax Act, to stop 
evasion of taxation, but unfortunately 
tluit bill was allowed to lapse on the 
groimd that there was no time. I 
think, last year, Shri Tyagi, when he 
was Minister of Revenue and Expendi
ture, stated here that even the foreign 
concerns here were trying to evade 
income-tax, and that there should be 
some legislation to deal with them, 
but notiling has been done so far. On 
the other hand, we find that during 
this 3̂ ar, the entire tax burden has 
been thrown upon the poor man, or 
the middle class man. There is tax 
on betel-nuts, footwear, soaps and 
even cloth, which are articles con
sumed by the ordinary common man 
in the country. ,Thus, the poor man 
is being asked to shoulder the tax 
burden in its entirety. I recall the 
statement of the Finance Minister 
that even the poor man will have to 
shoulder the burden, but the hon. 
Minister must also see what energy is 
left in the poor man to pay these 
taoies, and what concessions he has 
given to him in the four budgets that 
he has piloted in this House.

Shri Gadgil:.. .a better future based 
on current achievements, a greaiter 
discipline in the administration, a 
greater desire on the part of the peo
ple to sacrifice, and a firm determina
tion all roimd to bring into concrete 
shape what has been conceived in 
mind

Apart from the working of the
Plan« about which he himiself was 
diffident, I would like to say a wo^d 
on how far we have been able to 
realise our targets in regard to the 
amenities for tiie poor man. We have 
been told that there has been a short- 
ifall of lis. 45 crores or so, whereof
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:Shri K. K. Basu]
4 crores fall short in the Rehabilita
tion Ministry- The poor refugees do 
not have enough houses to live in, 
and they are suffering for lack of 
accommodation, but yet we find that 
several crores of rupees are remain
ing imspent. I do not want to go in
to the technicalities of the adminis
tration, which is responsible for this. 
Similarly, we have imspent balances 
in the Education Ministry, in the 
G.M.F. Campaign, in the Food and 
Agriculture Ministry etc.; even in the 
/neagre provision tiiat our Govern
ment have made for the housing of 
the labourers, there has been a short
fall of more than Rs. 2 cror&. not to 
speak of the Coal Mines Welfare 
Fund, from which Rs. 50 lakhs could 
not be spent, even though a nuge 
amount has been amassed for the last 
several years.

Therefore, Sir, when the Grovem- 
ment ask us to put our stamp of ap
proval on the taxation policy, we have 
to see to what extent the burden im
posed on the common man is reduced, 
to what extent his welfare is promot
ed. We have to see to what extent 
this policy is being followed.

Before I conclude, I will refer to 
one more example—a very recent 
exiample—of how Government spends. 
The other day it was given out in the 
Press that Rs. 1,75,000 or nearly Rs.
2 lakhs had been given for the Olym
pic team that was going to Manila. 
Unfortunately, you must have noticed 
that within this limited fimd they 
have to send a team of athletes head
ed by persons known as ofiicials— 
personally, I am myself interested in 
sports for a long time—^many of whom 
have very little knowledge of sports. 
I suppose one of them is an Intelli
gence OflEicer—I do not want to men
tion his name. His wife, I am told 
has been put in charge of the 
women’s section of the team that is 
going. Another man, I am told, has 
been selected from a publicity de
partment.. .

Mr. Deputy-Speaker: Are we to go
into matters like this at the third 
reading stage? These questions do 
not arise now. This is not a general 
discussion and how is the hon. Minis
ter to reply to all these charges? 
Therefore, I will ask hon. Members to 
confine themselves to i^hat is relevant 
now.

I am only saying that this is the 
l̂ ind of attitude of the Government. 
We could have sent from our country 
a team of first-class weight lifters 
who could easily win laurels for them
selves and it would be a matter of 
pride for us. If this is the manner 
in which Government are going to 
spend money, they cannot ask the 
poor man to shoulder the responsibi- 
lify.

•
Yesterday, the Finance Minister said 

that the new Plan that is envisaged, 
would be more comprehensive. If we 
want to create a psychological up
surge in the country, if we want to 
enthuse the common man, you have 
to think in terms of poimds, shillings 
and pence; mere lectures will not be 
enough. Our people have sacrificed 
their everything during the last 50 
years for the national movement. They 
have a right to demand from the 
Government measures for their bene
fit. What have the Government done 
for the last seven years apart from 
their promises?

Therefore, I feel that the Govern
ment must take these things into 
consideration when they frame the 
taxation policy. This year the entire 
burden is shifted on to the shoulders 
of the poor man. They have left out 
the rich, with the result that the 
burden on the poor man is enhanced. 
What have the rich done? Even with 
this, they have not played fair. The 
rate of investment has gone done. The 
Government must take all these things 
into consideration and see that as 
laid down in the Directive Principles 
the inequalities of wealth are reduced. 
The people must be made to feel that
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they are a part and parcel of our na
tional Government and they should 
enjoy equal rights and suffer equally 
for building up the future of our 
country.

^hrimati Maydeo (Poona South): I 
thank you for the opportunity you 
have given me for which I was wait
ing so long. Today we have to vote 
the proposals made in the Finance 
Bill. But before doing that. I feel 
that I must bring to the notice of the 
House that some money, instead of 
being utilised for the public interests, 
is wasted. I want to refer to the 
Health Ministry’s grants. We hear 
about the BCG campaign in newsreels 
and a lot of propaganda is made 
about it. There are so many photo
graphers, so many inauguration cere
monies about that and we see that 
even children of six months are 
caught hold of that and BCG vacci
nated. I did not want to speak any
thing about it until I had collected 
some information about it, but today 
I can place before the House certain 
facts about, what this BCG campaign* 
is. The protagonists of this cam
paign do not claim absolute immunity. 
They do not claim immunity, but a 
sort of—

Mjt. Depnty-Speaken I am really 
surprised that when the Finance Bill 
is discussed, hon. Ministers or their
Deputy Ministers do not care to be 
here. What is the good of referring 
.to the Education Ministry or the
Health Ministry if the Ministers are 
not here. The whole burden cannot 
be put on the hon. the Finance
Minister.

Pandit K. C. Sharma (Meerut Distt): 
—South): The Deputy Minister of
Health is here.

An Hon. Member. She has chang
ed seat.
1 P.M. .

Mr. Deputy-Speaker: I am gladthq 
Deputy Minister of Health is here. But 
what about the other Ministers?

Sardar A. S. Saigal (Bilaspur): 
They will all come in their turn.

Mr. Deputy-Speaker: This does not 
encourage the Finance Minister—as
if he has the sole repponsibility. 
Other Ministers should be here, other
wise, what is the use of this Parlia
ment here?

Pandit Thakor Das Bhargava: You
have been saying this year after year, 
but the Ministers don’t attend.

Shri A. M. nom as (Emakulam): 
Day after day.

Shri S. y . Ramaswsmy (Salem): 
The hon. Finance Minister’s shoulders 
are broad enough to carry all these.

Shrimali Maydeo: Sir, the im
munity which is claimed is only for 
four years and the so-called cliam- 
pions only say that some groups only 
ishould be inoculated— t̂hose medical 
students or nurses who come in actual 
contact continuously with T. B. 
Patients. But instead of that, our 
propaganda is being carried on from 
1948 and it is being intensified with 
the help of the WHO, and a crore o*f 
rupees has been spent. It is said that 
25 millions of people were tasted and 
8 millions of them were inoculated. 
In the next two or three 3̂ ars or in 
the course of a few years, the 
remaining States also will be taken 
under this campaign. But this BGG 
inoculation is not fruitful just control 
tuberculosis. Mayers who ex
periments in one of the States of the 
United Nations has proved...

Mr. Depaty-Speaker: I can only
suggest to hon. Members that tiie 
third reading stage is not the occasion 
to go into details of particular policies. 
They must wind up with bouquets.

Shrimati Maydeo: All right. We
contract this tuberculosis from domes
tic cattle, that is from the milk of 
buffaloes or cows. Mayers has pro
ved that this inoculation is not even 
fruitful in the case of cattle, and he 
asks the pertinent question: ‘Why
should we recommend this as fit for 
human beings when it is unfit for 
cattle?’ That is why. Sir, I say that 
this money is being wasted. This 
experiment is carried on in our 
country when people do not want 
these inoculations: they are compul
sorily inoculated. So this should be 
discontinued and the money can be
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[Shrimati Maydeo]
spent on leprosy or such other useful 
purposes.
Regarding leprosy also, how is this 
question dealt with? In 1941, there was 
a committee appointed by the Central 
Government. In 1941, they made 
some recommendation that the pat
ients should be segregated and an in
tensive propaganda should be carried 
on to fight leprosy.

But nothing has been done in that 
regard. Only e3q>eriments are being 
carried on for the last 13 years. This 
money could well be utilised for lep
rosy eradication.

Then again, what is our Govern
ment doing for Homoeopathy or 
Ayurveda? Only the other day there 
was an article in the Press which said 
that if 1 /lOths of the money was 
spent for Ayurveda...

,I  will only take two minutes. I 
will finish this point and then 1  will 
finish the other two points in a few 
minutes. We are told that Rs. 5 lakhs 
are il'otted for the Jamnagar Institute. 
During the last three years, 
there is no progress at all. Only there 
are buildings and a lib '̂ary, and 
nothing is being done. Only we are 
misled that Rs. 5 lakhs have been given 
to the Jamnagar Institute.

Then again about Homoeopathy, 
the Ad hoc Committee appointed by the 
Central Government has unanimously 
recommended that there should be a 
post-graduate course in Homoeopathy. 
It does not matter. Let there be a 
post-graduate coi^se. There is only 
one college in Bombay, and what is 
the of affairs of this college?
The b^Udiiig was...

Mr. Dej>oty-Speak^ We cannot 
go into 2̂  these detgil-s at the third 
riding stage, haw,^yer mî ch I ojp 
incited to give an opportunity to the 
hc^. Mender.

Shrimati May4eQ: The Ministry
of Health was not discussed last year.

Blr. Denuty-Speaker: What can be 
done?

Shrimati Maydeo: Only two hours
were given for Health this year. 
Health is the most important subject 
for the country.

An Hon. Member. Four 
should have been allotted.

hours

Shrimati Maydeo: At least next 
time* they should allot a full day for 
discussion. Tfeen we will be satisfied. 
We cannot leave out this subject which 
is very important. The hon. Member, 
Shri Tandon, also made a passing re
ference to the importance of Ayur
veda and Homoeopathy. What I 
want to suggest is, if our 
Health Minister is surroimded by 9 
ve^  strong circle of allopathic ex
perts, then, here we are to help her. 
'^e wiU help her in the cause of Ayur
veda ^(4  Homoepp;»thy which, if she 
trusts, she will fii^ very useful. Even 
one-tenth of the money that is now 
sp^t will be sufficient foi tWB.

5 ^  S, V. Ram î̂ tmy: May I
su^^t that we extend the time till 
2*0 P.M.

Some Hon. Members: No. no.

^  Member: Wbat is the
tinae-table?

IMtf. Deputy-Speaker: The House
will rise at 1*15 p jd.

Shri S. y. Ramaswamy: We can
sit till 2*0 P.M

Mr. Deputy-Speaker: The time is
not in my hands. If the Government 
makes repre^ntations and if the 
House agrees, I have no objection to 
extend the ti.me.

Dr. Suresh Chandra (Aurangabad): 
It seems to me that the opinion of the 
House is that the House should sat 
longer. *

Some Hon. Members: No, no.

Mr. Deputy-Sp^er: Shrimati
Kamlendu Mail Shah.
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Shri Gidwani (Thana): In the bud
get of this year, a sum of Rs. 467.09 
crores has been put down as the esti
mated expenditure during this finan
cial year. I want the hon. Finance 
Minister and our Government to uti
lize all this money in the best

interests of the people. liiRt can be 
done only when we feel ourselves as 
trustees of this nation and of the 
money that has been given to us. The 
time has come, I repeat, for self-intro
spection, as Gandhiji put it. in the 
resolution which was passed in 1947 
before his death, in the All-India 
Congress Committee. The time has 
come for a searching of our hearts, 
and find out whether the money that 
we have been spending for all these 
years has been done in the best inter
ests of the people.

I begin with one aspect only. You 
are aware that before partition, when 
our country was one whole and united, 
there were only six Executive Coun
cillors in the Central Government. 
Then, in 1947, after partition, when 
the Congress and the Muslim League 
formed a Ministry called the interim 
Ministry there were nine Ministers. 
Then, in the first year after that 
period, we had 16 Ministers, and to
day the total number comprising Minis
ters of tile Cabinet, Ministers with 
cabinet rank but not Members of the 
Cabinet. Deputy Ministers and Parlia
mentary Secretaries, comes to 43. Not 
only this. The number of Ministers 
goes on increasing. Each Minister 
tries to be a petty lord or a nawab, 
we have abolished 651 Rajas and 
Maharajas, but yet, we are creating 
an army of Rajas and Maharajas in 
the shape of Ministers, etc. I may re
fer to Bengal in this connection. You 
are aware that is now only one-third 
of what it was before partition. There 
were only eight or nine Ministers then 
in the Bengal Cabinet. Today, there 
are 32 Ministers, all told, and all this 
when the territory has become one- 
third of what it was before.

Mr. Deputy-Speaker. We have no 
jurisdiction over that matter.

Shri Gidwani: Yes, Sir, I only
wanted to show how many 
Ministers are being appointed. Simi
larly, the number of Secretaries and 
Joint Secretaries has been going on 
increasing. I had once a discussion 
with the Prime Minister regarding the



5465 Finance Bill 22 APRIL 1954 Finance Bill 5466

rehabilitation of refugees. He told 
me, ‘What am I to do? Where is the 
money to come from?* Before the 
war, there were 7,000 chaprasis in the 
Government of India. Their number 
is now about 21,000. Again, how 
many Secretaries, Joint Secretaries, 

Deputy Secretaries, under Secretaries, 
P. As. and Assistant P. As. and Pri
vate Secretaries are there? I think 
if a public meeting were held in Delhi 
and a stone was thrown in it, I am 
sure it will fall on the head of some 
one of theml There is an army of 
these officers with varying designa
tions.

Shri T. N. I^ sli (Banaras Distt.— 
East): From about 140, we have be
come 500 now. From about Rs. 50 
crores, we have come to a revenue of 
about Rs. 400 crores now. '

Shri Gidwani: That is true. Mr. 
T. N. Singh is a Member of the Esti
mates Committee or of the Public 
Accounts Committee and he knows 
that. But because we are 500 Mem
bers. should there be 500 Ministers? 
Then, let each one of us become a 
Minister, and that wUl solve the pro
blem.

An. H o b . Member W ill  i t  solve 
th e  u n e m p lo y m e n t  p r o b le m ?

Shri Gidwani: Again, there is the 
cry for linguistic provinces, and for 
that very reason, so many Members 
have been agetating.

Mr. Depnty-Speaker: Order, order.
The hon. Member will kindly finish.

Shri Gidwani: I will finish. I was 
saying that time has come for a 
strong searching of the heart. The 
time has come for self-introspection. 
The time has come for the Congress 
which has been in power, for seven 
years uninterruptedly, with no party 
to oppose them for practical purposes 
as they can carry on things as they 
like,—to see whether they are reaUy 
serving the nation and spending the 
money for the good of the people..

181 PSD.

Shri C. D. Deshmakh: It is only 
right that when hon. Members are be
ing asked finally to agree to a scheme 
of taxation, especially a scheme of 
indirect taxation, they should feel the 
weight of their responsibility to the 
people. It is only right that thoughts 
on proper utilization of money, of 
avoidance of waste and attainment 
of economy should t>e uppermost in 
their minds.

I myself have no objection to what 
they have said and indeed I am at one 
with them, although one may dis
agree with them in regard to the 
particular instances that they have 
quoted. But those instances are only 
instances. And, if we have been 
doing anything at all during the last 
three or four weeks, we have been 
considering. how the revenue that has 
been raised, or is being raised, is go
ing to be spent and whether, as I said 
before, we are getting value for that 
money. That involves the question 
of formulating a proper plan and exe
cuting it with proper administrative 
organisation.

In regard to the number of Minis
ters, I should like to say however that 
the scope of governmental work has 
increased very considerably, espe
cially since the formulation of 
the Plan. I can only speak of my 
own personal experience pnd personal 
observation. I was calculating only 
this morning how many hours I had 
to put in myself and it was about nine 
or ten hours per day. Now hon. 
Members may feel that this is not 
enough and that when one is wanting 
to develop the coimtry, one ought to 
work harder. But one is limited by 
ones own physical capacity.

Shri S. S. More; And age.

Shri C. D. Deshmakh: And age, if
hon. Member wishes to mention it. I 
have also noticed that officers at the 
higher level in the Secretariat, most 
of them, have to work very hard in
deed. I cannot say the same as we 
go down the rung of the official 
ladder, for the simple reason that I
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[Shri C. D. Deshmukh]
have had no opportunities of per
sonal observation, and it may be that 
in some sector or the other we have a 
large' personnel than we could do with. 
Those are problems which certainly 
hon. Members should draw attention 
to, and Government should be con
sidering all the time. But I do not 
think that, if one were to define the 
attitude of Government, it is very 
much different from what it is of hon. 
Members. The only difference that 
arises is in actual execution. Some

times there is difference in judg
ments, sometimes there are errors 
and I think this would be the last 
Government to claim what it is 
infallible.

Shri S. S. More: Are you helping
the poor by taxing them?

Shri C. D. Deshmukh: If we do
believe in the existence of anything 
called private incentive, thcii? if one 
goes beyond what is the appropriate 
level, it may be that we might destroy 
that incentive and the result of that 
might be the closure of an enterprise 
or concern which Oijvernment with 
its limited resources may not be able 
to undertake. And if Government 
wish to undertake, then hon. Mem
bers would get up in their seats and 
object to an increase in the number 
of Ministers and Secretaries. Now 
you cannot have it both ways.

Now, so far as the new taxation is 
concerned, I feel the weight of res
ponsibility very considerably. It does 
not give me any pleasure to ask the 
House to agree to new taxation. One 
hon. Member, Shri Gadgil, has drawn 
attention to ihe fact that at least at 
this particular stage we do appear to 
be imposing the burden more on the 
poorer sections of the population and 
have nothing to show so far as reduc
ing the wealth of the richer sections 
of. the community is concerned. I can 
only repeat the excuses or the expla
nation that I have given before, 
namely that shortly we are going to 
be advised by the Taxation Enquiry 
Commission in regard to the level of 
taxation.

Now the point I wish to make is 
that it is not because we wish to 
spare the rich that we are holding 
back. It is because we feel that at 
our present stage of development, if 
we were to over-reach ourselves, shall 
we say, in our egalitariaa measures 
they may recoil on us in that we 
might not be able to handle cur 
affairs, the affairs of our country and 
therefore damage might ensue to the 
poorer sections of the community it
self which we wish to help. For ins
tance, if factories were to be closed,— 
I do not say they will be closed—.. .

Now what I am therefore saying is 
that this is part of the same process. 
What we are trying to do is we are try
ing to find our feet so to say. It is only 
seven or eight years since we became 
independent and in the first three or 
four years we were grappling with 
problems of another kind and it is 
only during the last three or four 
years that we have been able to deal 
pointedly with the problems of the 
economic development of our country 
and as I said we are tr3dng and finding 
our feet. It may be that as we 
develop and find that we are able to 
take up more and more and socialise 
or nationalise the enterprises then we 
shall do so but till then we must uti
lise such assistance as is available to 
us; indeed the Taxation Enquiry 
Commission might consider all these 
and come to the conclusion that even 
from a long term point of view there 
is a place for private enterprise and 
incentive. What they should do and 
how it should put limitations are all 
matters to which, I have no doubt, 
they are giving very serious consi
deration.

Sir, as you have indirectly observ
ed, the lot of the Finance Minister is 
not a very enviable one and he has 
to bear the brunts of ail these criti
cism and so on and all that I wish to 
say is that while I do not wish to
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escape from any part of my own res
ponsibility or to be little it, sometime 
I feel that I should say to hon. Mem
bers:—

ar'Wf ^  f  ’ ft
^ ^  5ft w t

Mr. Deputy-Speaker: The question
is:

“That the Bill, as amended, be 
passed/’

The motion was adopted.

Now, the House will stand adjourn
ed to meet again at 8.15 a.m . to
morrow.

The House adjourned till a Quarter 
Past Eight of the Clock on Friday the 
nrd April 1954.




